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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 172/2025

IN THE MATTER OF:

Vaishali Rana ... Applicant
Versus

Union of India & Others ... Respondents

REPLY ON BEHALF OF THE RESPONDENT Nos. 5 TO 7,
PERTAINING TO AREA-1 LE. OPPOSITE
VINDHYAVASINI MANDIR, PALAMPUR

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS:

1. That the present reply is being filed on\-bghalf of
Respondent Nos. 5 to 7 in response to the 6figiml
Application filed by the Applicant alleging illegal felling
of approximately 150 trees on the land situated opposite
Vindhyavasini Mandir, Palampur, District Kangra,
Himachal Pradesh. The Respondent No.6 is the authorized
representative of Respondent No.5, vide registered GPA
dated 11/10/2022. Copy of the said GPA is annexed
herewith as ANNEXURE R-1. The Respondent No.7 is
being represented through his father Sh. Naresh Kumar.
Copy . of authorization in favour of Sh. Naresh Kumar is

annexed herewith as ANNEXURE R-2.
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2.

That the Answering Respondents are the present owners of
land situated at Area-1, Opposite Vindhyavasini Mandir,
Palampur, which they had purchased through registered sale
Deeds from previous owners i.e. Smt. Manju Sethi wife of
Sh. Inder Dev Sethi and Sh. Inder Dev Sethi both resident of
1424, Devonshire Way, Palm Beach Gardens, FL33418,
USA. Copies of the Sale Deeds Nos.1582/2022, 1583/2022,
1584/2022, all dated 11/10/2022 and 349/2023, 350/2023,
both dated 14/03/2023, are annexed herewith as
ANNEXURE R-3 (Colly).

That the felling of trees had taken place prior to the
purchase of land by the Answering Respondents and hence
the Answering Respondents had no role whatsoever in the

cutting of the alleged trees.

It is submitted that on receipt of complaint, the Forest
Department initiated an inquiry and issued notices to the
Answering Respondents and in response, the Answering
Respondents submitted their joint statement, thereby
disclosing that the alleged trees had already been cut by the
prior owners and as the previous owners were not traceable
during the inquiry, the Answering Respondents voluntarily
affirmed their willingness for restoration and afforestation
as a measure of cooperation as the Answering Respondents
are the subsequent purchaser of the land in question and as
per the directions of the Forest Department, the Answering
Respondents have deposited a sum of Rs.3,70,524/- with the

forest department towards the assessed fine and prescribed

rCommissionsf
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fee for tree plantation, despite of not being responsible for
the prior tree felling. Copy of the Statement of the
Answering Respondents is annexed herewith as
ANNEXURE R-4 and copy of deposit slips in respect of
depositing of assessed fine and prescribed fee for tree
plantation, are annexed herewith as ANNEXURE R-5
(Colly).

5. That as responsible and law-abiding citizens, the answering
Respondents have fully cooperated with the authorities and
voluntarily contributed towards the environmental

restoration measures.

PRELIMINARY OBJECTIONS:

1. That at the outset, the answering Respondents most
respectfully submit that the allegations made in the
application are misconceived, baseless, and factually
incorrect. The answering Respondents have not carried out
any tree felling activity, nor have they violated any

environmental or forest law.

2. It is submitted that the answering Respondents had
purchased the said land on 11.10.2022 by way of a duly
registered Sale Deed, after completion of all statutory

formalities.

3. It is pertinent to mention here that as per the contents of the
Sale Deed, the land was devoid of any standing trees or

vegetation at the time of purchase. The answering

Oat .C"G'zi;siouer

PALAMPUR (H.P)
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Respondents took physical possession of the land in that

same condition.

That the Applicant has relied upon alleged Google Earth
images to contend that around 150 trees were felled between
March 2022 to May 2022. The answering Respondents most
respectfully submit that they had no ownership, possession,
or control over the said land during the said period, and
therefore cannot, by any stretch of imagination, be held
responsible for any alleged act of felling of trees as alleged
in the present application under reply that might have

occurred prior to their ownership.

That the answering Respondents further submit that if at all
any such felling of trees took place during the said period
(which is denied for want of knowledge), the same could
have been carried out by the previous owner of the land,
prior to execution of the Sale Deed. The said fact is evident
from the Sale Deed itself, which records the physical status

and possession of the land at the time of transfer.

That the answering Respondents submit that the Applicant’s
claim is based purely on assumptions drawn from satellite
imagery without any ground verification or corroborative
evidence against the answering Respondents. Such
unverified assumptions cannot form the basis for initiating
environmental proceedings or for attributing liability upon

the answering Respondents.

1ED
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That the answering Respondents reiterate that they have
utmost respect for environmental and forest laws and have
not violated any provision of the Indian Forest Act, 1927,
the Forest (Conservation) Act, 1980, or any other applicable

law.

That the liability for any alleged act or omission, if at all,
cannot be fastened upon a subsequent purchaser who had no

control or connection with the property at the relevant time.

That the principle of vicarious liability does not apply in
such cases, especially when there is no continuity of
possession or activity linking the current owners to the

alleged violation.

That the applicant has totally failed to produce any cogent
evidence in support of her claim and against the answering
Respondents and hence in absence of any cogent evidence,
the allegations remain speculative and cannot be the basis

for imposing liability under environmental or forest laws.

That the answering Respondents acted in good faith and
with due diligence at the time of purchase. They relied upon
the Sale Deed and physical inspection, which clearly
reflected the land as vacant at the time of purchase.

That the present’ application as against Answering
Respondents, is misconceived and not maintainable, as it
seeks to attribute liability to subsequent purchasers for
alleged acts of the previous owner, without any material

evidence.
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13. That this Hon’ble Tribunal has, in several precedents, held
that liability must be based on actual involvement and not
on mere ownership at a later date. The Applicant has failed
to discharge the burden of proof in this regard.

14. That in light of the above facts and circumstances, the
answering Respondents humbly submit that they have no
role, direct or indirect, in the alleged felling of trees, and
therefore, the application as against them is liable to be

dismissed.

REPLY ON MERITS:

1-2. That the contents of para No.l and 2, of the present

application under reply, being formal need no comments.

3.  That the contents of Para No.3 of the present application
under reply are wrong, incorrect and hence denied. it is
submitted that since there is no environmental violation on
the part of the Answering Respondents, the applicant has
filed the present application on the basis of false
accusation and just to cause harassment to the answering

Respondents.

4.  That the contents of Para No.4 of the present application
under reply are wrong, incorrect and hence denied. It is
submitted that since there is no environmental violation on
the part of the answering Respondents, no substantial
question relating to environmental violation qua the

answering Respondents exists and hence the present

ommissionst
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application is misconceived and not maintainable against
the Answering Respondents. Contents of the preliminary
objections may be read herein as part and parcel to reply of
the para under reply as the same are not being repeated

herein to avoid repetition and for sake of brevity.

That the contents of para No.5 of the present application
under reply are pertaining to the jurisdiction of this

Hon’ble Tribunal and hence the same need no comments.

That the contents of para No. 6 of the present application
under reply are pertaining to alleged facts of the case
which have been replied and rebutted as under:

That the contents of para No. i, of the present application
under reply are wrong, incorrect and hence denied. It is
specifically denied that the Answering Respondents
carried out illegal felling of trees in Palampur, District
Kangra, Himachal Pradesh. It is also specifically denied
that the answering Respondents committed any violations
pertaining to the areas in question. It is submitted that the
applicant has filed the present application devoid of any
merits and without any cogent evidence in support of her
case and against the answering Respondents and hence the

present Application is liable to be dismissed.

That the contents of para No. ii, of the present application
under reply are wrong, incorrect and hence denied. It is
specifically denied that 150 trees allegedly situated over
the land in question were completely cleared and levelled

by the answering Respondents. It is submitted that
Applicant has relied upon alleged Google Earth images to
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contend that around 150 trees were felled between March
2022 to May 2022. The answering Respondents most
respectfully submit that they had no ownership,
possession, or control over the said land during the said
period because the said land was purchased by the
answering Respondents on 11/10/2022, vide registered
Sale Deed and hence the liability for any alleged act or
omission, if at all, cannot be fastened upon a subsequent
purchaser who had no control or connection with the

property at the relevant time.

iii. That the contents of para No.iii, of the present application
under reply are matter of record and hence need no

comments.

iv.  That the contents of para No. iv, of the present application
under reply are wrong, incorrect and hence denied. It is
submitted that the applicant has totally failed to produce
any substantial evidence in respect of environmental
violation on the part of the Answering Respondents and

hence the present application is liable to be dismissed.

v to vi. That the contents of para Nos. v and vi, of the present
application under reply are wrong, incorrect and hence
denied. It is specifically denied that it is specifically denied
that the Answering Respondents have violated any
regulations or any other environmental laws as alleged in
the para under reply. It is submitted that the Answering
Respondents have not committed any violation of any
regulation notified by the state Government or any other
applicable laws and hence the present application being

AFTESTED
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without merits, misleading and misconceived, is not

entertainable and the same deserves to be dismissed.

That the contents of para No.vii to xii, of the present
application under reply do not pertain to the Answering
Respondents and hence need no comments. It is submitted
that the answering Respondents came to know about the
said facts after receiving the copy of the present

application.

That the contents of para No. xiii, of the present
application under reply are wrong, incorrect and hence
denied. It is specifically denied that there is a collusion
between the forest officials and the Answering
Respondents. It is further specifically denied that there is
unlawful felling of trees and unauthorized land use
changes in respect of the lands in question. It is submitted
that the allegations made by the applicant in the para under
reply are highly objectionable and disgraceful. It is further
submitted that the answering Respondents have complied
with necessary regulations and environmental laws and
have taken all necessary permissions pertaining to the land
in question and hence the allegations made in the present
application on the part of the Answering Respondents are
not sustainable and the same deserved to be rejected.

That the contents of para No.7 of the present application

being matter of record, need no comments.
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That the contents of para No.8 of the present application
under reply are wrong, incorrect and hence denied. It is
specifically denied that the balance of convenience is in
favour of the Applicant and the ends of justice shall suffer
if the relief as prayed is not granted. It is submitted that
since there is no violation on the part of the answering
Respondents, the present application is liable to be

dismissed.

That as per as the limitation for filing the present
application is concerned, the same is not disputed but as
per as the cause of action for filing of the present
application is concerned, the same is wrong, incorrect and
hence denied. It is submitted that since there is no violation
on the part of the answering Respondents, no cause of
action for filing of the present application arises and hence
the present application being without of any cause of

action is not maintainable and is liable to be dismissed.

REPLY TO THE GROUNDS

That the contents of Para Nos. A to D, under reply are
wrong, incorrect and hence denied. It is specifically denied
that the Answering Respondents have carried out felling of
trees in both the sites without obtaining prior approval
from the competent authority. It is submitted that as far as
the AREA 1 i.e. situated opposite Vindhyavasini Mandir,
Palampur is concerned, Applicant has relied upon alleged
Google Earth images to contend that around 150 trees were
felled between March 2022 to May 2022. The answering
Respondents most respectfully submit that they had no

A
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ownership, possession, or control over the said land during
the said period, and therefore cannot, by any stretch of
imagination, be held responsible for any alleged act of
felling of trees as alleged in the present application under
reply as the Answering Respondents had purchased the
said land on 11/10/2022 vide registered Sale Deed. The
answering Respondents further submit that if at all any
such felling of trees took place during the said period, the
same could have been carried out by the previous owner of
the land, prior to execution of the Sale Deed. The said fact
is evident from the Sale Deed itself, which records the
physical status and possession of the land at the time of
transfer. The answering Respondents further submit that
the Applicant’s claim is based purely on assumptions
drawn from satellite imagery without any ground
verification or corroborative evidence against the
answering Respondents. Such unverified assumptions
cannot form the basis for initiating environmental
proceedings or for attributing liability upon the answering
Respondents.

That the contents of para No. E, of the grounds are wrong,
incorrect and hence denied. It is specifically denied that
the Answering Respondents have undertaken any tree
felling in violation of the terms and conditions of No
Objection Certificate (NOC) dated 07/12/2022, issued to
the Urban Green Premium Residential Project. It is
submitted that the Answering Respondents have complied
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with all the terms and conditions of NOC dated
07/12/2022.

That the contents of para No. F of the grounds are wrong,
incorrect and hence denied. It is specifically denied that
there were illegal felling of trees occurred on the lands in
question after transferring of the ownership and possession
to the Answering Respondents.

That the contents of para No. G, of the grounds are wrong,
incorrect and hence denied. It is submitted that since there
is no violation on the part of the Answering Respondents,
no compensatory directions are warranted against the

Answering Respondents.

That the contents of para No. H, of the grounds are wrong,
incorrect and hence denied. It is submitted that the
Applicant has filed false and frivolous complaints in
respect of both the lands of the Answering Respondents
without having any cogent evidence in support of her
alleged allegations against the Answering Respondents and
even the present application as well is devoid of merits and
the same is liable to be dismissed and hence no

intervention is warranted from this Hon’ble Tribunal.

That the contents of para Nos. I to L, of the grounds are
wrong, incorrect and hence denied. It is submitted that in
reply of the contents of the paras under reply, the contents
of preliminary objections may be read as part and parcel

herein as the same are not being repeated herein to avoid

repetition and for sake of brevity. ATAERR
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REPLY TO PRAYER

In view of the above preliminary objections and
submissions and para wise reply submitted by the
Answering Respondents, the Applicant is not entitled to
any relief as prayed for in the present OA and the instant
OA deserves outright dismissal.

PRAYER

In view of the facts and circumstances mentioned above, it is
therefore, most respectfully prayed that this Hon'ble Tribunal

may graciously be pleased to:

a) Dismiss the Original Application as against Respondent Nos. 5

to 7 being misconceived, untenable, and devoid of merit;

b) Pass such other or further order(s) as this Hon'ble Tribunal

may deem fit and proper in the facts and circumstances of the

case. \J\\L&m E‘/ :

Respondent No.5
through Respondent No.6

<
espondent No.7 (through AR)

Through @/

Arshad Ali,

Advocate,

Ch. No.118, Lawyers Block,

Saket District Courts,

Place: New Delhi New Delhi-110017,
Dated: 25.10. 202S Mob:9818463884

Email: ch.arshad.adv@gmail.com,
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VERIFICATION:

Verified at Palampur on this .252 day of October 2025, that the
contents of paras 1 to 5, of the preliminary submissions are based
on personal knowledge of the Answering Respondents and Para
Nos. | to 14 of the preliminary objections, are based on legal
advise received and the facts, to the knowledge of the answering
Respondents. The contents of paras 1 to 8 of the Reply, which
are replies to the paragraphs of the Original Application and
contents of Para Nos. A to L, are the replies to grounds, are true
and correct on the facts to the knowledge & belief of the
answering Respondents. The last para is most respectful and
humble prayer before this Hon’ble Tribunal.

Mool
Respondent No.5 through
Respondent No.6

-
Respontient No.7 (through AR)
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PRINCIPAL BENCH, NEW DELHI

Original Application No. 172/2025

IN THE MATTER OF:
Vaishali Rana ... Applicant

Versus

... Respondents
AFFIDAVIT

I, Mukesh Kumar Sood son of Shri Dina Nath Sood son of Mehar
Chand, aged about 7 years, resident of Ward Number 1,
Lohna Ward, Post Office & Tehsil Palampur, District Kangra,
Himachal Pradesh, do hereby solemnly affirm and declare as

under: -

1. That the deponent is the Respondent No.6 and authorized
representative of Respondent No.5 in the above noted matter
and fully conversant with the facts and circumstances of the

case and hence competent to swear the present affidavit.

2. That the accompanying Reply drafted under my instructions
by my counsel and the contents of the same are true and
correct to my knowledge and belief. Nothing has been

concealed there from.
M\r&vﬁ,‘!/
DEPONENT
VERIFICATION :

Verified at Palampur, on this the %" day of October, 2025
that the contents of the above affidavit are true and correct
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to my knowledge, no part of it is false and nothing material
has been concealed therefrom.

5 ;Jej that this aBdavit has D2en read HG...“.-Q:—

il it ves “:'ﬂ" (En; ' ht) j L C-uh.-.- u-n_at.l E‘w&mdm 09
- g, Bl '-<1; s.e=xd o !m_ p2 fen 171{’;-—1 13‘ mat l’zﬂ‘nmr'ent aL

e ;t B2 tiss ol makiug tis j\. s .}.-ﬂr: :

oent izl d by Sh .SQ_.LLQ.LDC& 3 -_FT:O e~ pal-eo o=
e Eiveh Ot d:gu!,&p




176
EX

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI / %~
Original Application No. 172/2025 ff’ 20l okl

IN THE MATTER OF: 4 -:.K'

b AR =
Vaishali Rana .. Applicant \& T e
e e
Versus
A TT Union of India & Others ... Respondents

0 AFFIDAVIT
Ozth ), ks

MPUR (4 P; Naresh Kumar son of Shri Gian Chand son of Jog Raj, aged
about 7)  years, resident of House Number M-21, Housing
Board Colony, Hamirpur,  Tehsil & District-Hamirpur,
Himachal Pradesh, do hereby solemnly affirm and declare as

under:-

1. That the deponent is the authorized representative of
Respondent No.7 in the above noted matter and fully
conversant with the facts and circumstances of the case on
the basis of knowledge and information received from

Respondent No.7 and hence competent to swear the present
affidavit.

2. That the accompanying Reply drafted under my instructions
by my counsel and the contents of the same are true and
correct to my knowledge and belief. Nothing has been
concealed there from.

DEPONENT
VERIFICATION :

Verified at Palampur, on this the gf‘ day of October, 2025

that the contents of the above affidavit are true and correct
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2.

to my knowledge, no part of it is false and nothing material

has been concealed therefrom.
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Deed Endarsenient
Tohen Np - 20220000126497

District Name : Palampur

This document is presented ior regisiratio, Qg.-."851,"'3':{'E.Eaiuieab Chauhan sloldloiw/c Gizn Chand
iChauhan before me today on 11-1 0-2132%&?‘0.H Waﬁyy at 16:23:56 PM
{ S ?,_f“""‘ e
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Signatureof Presenter AN o Sigratire of Registering Officer
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Document Details

|
Book No:4 Registration No. : 487/2022 Registration Date : 11-10-2022 Description of Deed : 43 ‘
| Power of Attorney (Deed Sub Title - GPA-for morz than one transaction ) Deed Execution Date : | -1
| 10-2022

Stamp Duty - Rs. 150/-, Registration Fee - Rs. 100/-, Pasting fee :- Rs. 10/-,

Deed Pasting Detail Annexure Pasting Detail
No.of Deed Pages:1 No. of &Annexure Pages:3
! Additional Book Volume No. : 7 Supplementary Book Volume No. : 18

From page : 27 To page : 97

From nage : 28 To page : 30

Duty and Fee Detiils

Registration Fee/Pasting Fze
I Amount:Rs 100/-
) Payment Mode CASH
. ! Stamp Duty Issued by: SRO Office
| Arnount:Rs.150/- Vide No.:
. ' Payment Mode: Starnp Faper Date:11-10-2022
Issued by: Stamp Vendor
Vide No.:5967 Amount:Rs 10/- |
Date:11-10-2022 Payment Mode: CASH |
Issued by: SRO Office I
Vide No.: [
Date:11-10-2022 |
|

Signature of Registering Officer

'!T.lp5:h’l‘igdI‘shp‘gﬂv.in."NGDRS_HI-"_*L|\J‘l’;h’ﬁ[,]i'.—;:r:st|m;r'.,i{,':u T




Party
No. Party Name and Address Finger Print
1 Randeep Chauhan

Shekhri Niwas Sughar Tetsil Palampur
Distt Kangra HP

a Himachal Pradest

PAN No.:

2 Mukesh Sood
Lohna Tehsil Paiampur Distt kangra HP
Hirmacha! Pradesh

PAN No.:
Witness
Sr.NO Witness Name and Address
1 Madzan |.al

Address’ - Kznowari Tensil Palampur Distt Kangra HP
, ., Himachal Pradesh
. 2 Meenu Devi

Addressi - Chowki Tehsil Palarrpur Distt kangra HP
., . Himachal Pradest:

identifier:
Sr.NO Identifier Name and Address
1 Vivek Kumar

Address1 - Court Complex Palampur
... Himachal Pradesh
PAN No.:

Signature

Signature

Signature

nttpsingdrshp.govin/NGDRS_HP_LIVE/egisirator/decument finad

213



1 2/249141499 el

CERTIFICATE OF REGISTRATION
[ As per the provisions of Registration Act,1908) '
The contents of Document read over and explained to the parties who understood all the

contents/conditions and admit the execution to be correct. The parties and witnesses have been identified
by (Vivek Kumar,Photo | Card-HIM/126/2013) . Hence, the document is here by REGISTERED.

‘.

Signature of Registering O_fﬁceri

o | =t iopnymant f‘."lii
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GENERAL POWER OF ATTORNEY

N.J.S. Rs. 150/-

Kita-2

Know all men by these presents that 1, Randeep Chauhan aged {) yrs S/o Gian Chand Chauhan

S/o Amin Chand Chauhan R/o Shekhri Niwas Sughar, Tehsil Palampur, Distt. Kangra, H.P. at

present House 2003, Sec ond Floor Sector 15-C, Chandigarh 160015, do hereby make. appoint,

constitute and nominate Mukesh Sood S/o Dina Nath S/o0 Mehar Chand R/o Lohna, Tehsil

Palampur, Distt. Kangra, H.P. as. my*tmé and lawful General Power of Attorney to do the
following acts, deeds and thmgs,

Whereas 1 am owner/co-ownér “in pqssesswn of land situated at various places in Tehsil

Palampur, Distt. Kangra, H.P. due- tp. unavoldable circumstances [ am unable to look after and

manage my above said land/ property personally so I hereby, appoint above mentioned General
Power of Attorney to do followings acts, deeds and things:-

1. To look after and manage all my affairs regarding the above mentioned land/ property
1o the extent of my share.

. To appear and act in all the Civil Courts, Appeallate Courts, Revenue Courts, in the
Registration Offices or any other Offices and to sign and verify Plaints, Written
statements, Applications and Petitions, to give statement to adduce oral or documentary
evidence. to give affidavit on my behalf and to present Civil Suits, for correction of
revenue entry, to get the mutation sanctioned and attested my my favour, to file
application, to appear before the Hon’ble High Court, Appeal in any Court of Law. to
compromise case or withdraw the civil snits and to appoint Advocate or attorney
whenever my said Attorney thinks proper to do <0, He is also authorized to do all acts,
deeds and things for this purpose. He is also authorized to attest mutation under section
(104) 3 of HP Land and Reform Act,

3. That the said General Power Attomney is further authorized to do the acts, deeds, and
things that may be necessary in connection with any case, by or against me, to recover
the debts due and on nonpayment thereof to file cases of the same, in the Courts and to
get the land Redeemed, Demarcated and Partitioned through competent authorities.

4. That my above said General Power of Attorney shall be authorized to execute any
Agreement to sell, Sale deed, Settlement deed, Gift deed, Release deed,
Relinquishment Deed, Lease deed, Transfer deed, Exchange, ete. of my above said
land to the extent of my share in favour of any one and to get the deed registered and
also to execute and sign necessary documents, and to present the same before the
concerned office of Sub- Registrar for registration to give statement before Revenue
Officer or any other Officer etc. and to get the Mutation attested in favour of the
relevant purchaser/ transfree etc. He is also authorized to get Mutation attested in the
name of transferee. He is also authorize to take necessary permission from the
concerned authority for the sale and other purpose of above said land.

5. All acts, deeds and things lawfully done by my said attorney shall be deemed to have
been done by me and | further undertake to ratify and confirm the same.

IN WITNESS, WHEREOF, I, THE EXECUTANT HAVE SET MY SIGNATURE

ON THIS GENERAL POWER OF ATTORNEY IN THE PRESENCE OF MARGINAL

WITNESSES ON THIS 11" DAY OF OCTOBER 2022 AT PALAMPUR

2

WITNESS EXECUTANT A WITNESS,
- {/l/ﬁ/ ; K\‘U"'/ Qhmu
adan Lal S/o Chuni Lal Randeep-Chauhan Minu Devi W/o Gulshan Kumar
R/o Kandbari, Tehsil 0\ R/o Chowki, Tehsil Palampur,
Palampur, Distt. Kangra, H.P. yet Distt. Kangra, H.P.

Attorney Holder

Mukesh Sood
%f"
1dentified by :“Vivek Kumar, Advocate Palampur

Drafted by: Bhagwan Dass, Advocate,
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Deed Endorsement

Token No - 20220000126422

District Name :Kangra

Palampur

This document is presented for fCC] istration 'w Sh/Smi Charni Devi Arora slo/dio/wio Hira Lal before m: me
today on 11-10-2022 Day of Tuesday at 17:26:08 PM

A xS |

Signature of Presenter

4 &y Ghe 7
C!\r"vtk":- lL

%;ﬁa{ur_e of Registering Officer

Docuiment Detaiis

Book No:1 Registration No. :
- Conveyance/Sale deed (Deed Sub Title -

1583/202Z Registration Date

In favour of Agriculturist )
2022 Market Value of Property :Rs.8499000/-

Stamp Duty :- Rs. 1020000/-, Registration Fee - Rs. 340000/-, Pasting fee - Rs. 10/-,

: 11-10-2022 Description of Deed - 23
Deed Execution Date : 11-10-
Consideration Amount :Rs.17000000/-

Deed Pasting Detail
Nn of Deed Pages:4
| Additional Book Volume No. : 32
'From page : 28 To page : 31

Annexure Pasting Detail
No. of Annexure Pages:15
Supplementary Book Volume No. :

102

Mage <16 To page : 30

g —— __a,__.

Stamp Duty

Amount:Rs. 1020000/
Payment Mode: E-STAMP

Certificate

issued by:

Vide No.:IN-

' HP057350767552651)
Date:11-10-2022

htips:fingdrshp.govin/NGD RS_HP_U\Ekagisiration/docuns nt_finai

b 2

WAL AL T & AA e e R

Dumn‘d Fgm aetaiisf

N ._,,,_. E_ﬁ_f

;. Registration FeefPastmg Fee
. Amount:Rs. 10/-
Payment Mode: E - Registration
Certificate
Issued by:
Vide No.:HP 1145692841368
Date:11-10-2022

Amount:Rs.340000/-

Payment Mode: E - Registration
Certificate

Issued by:

Vide No.:HP 1145692841253
Date:11-10-2022

Signature of Registering Officer

o



Pal :
- Finger Print Signature
No. Party Name and Address ing
1 Manju Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418. USA
Himachal Pradesh
PAN No.:
2 Inder Dev Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:
3 Charni Devi Arora
Parganu Opposite Bhunter Airport District
Kullu Himachal Pradesh (%" -
Himachal Pradesh i ) [FNERANL
PAN No.: 5
4 Mukesh Kumar Sood
Lohna Ward Number 1 MC Palampur £ -« & \
Tehsil Palampur District Kangra Himachal= L vl‘:r\sd'ﬁ {;
Pradesh ‘
Himachal Pradesh
PAN No.: G5 '
Witness:
Sr.NO i
_ Witness Name and Address Signature
1 Munish Kumar i
Address1 - Raipur T 5 . ; - - - )
aipur Tea Esiate, Th.:?kxiurd\-.ara Tehsil Palampur District Kangra HP /__\ -.ﬁtlﬂy
, ., Himachal Pradesh W
% | Sunil Kapoor . 3
Address1 - Near Vindhya Washini Temple Village Bundla Tehsil Palampur V_ﬂ,?zh
., » Himachal Pradesh 3 > e
e = : E:"/_f--'"
nitps:/ingdrshp.govin/NGDRS_HP_LIvE/registrationidocument_finid & N G .
NN B T D g e 274



5:26 PM 2022124911158
’ I,é}itifier: 188 )/?.

$r.NO Identifier Name and Address Signature

1 Vijay Kumar
Address1 - Advocate, Court Complex, Palampur Q\,}\

, . . Himachal Pradesh \\\ _}‘;x
PAN No.: Y. W

fitps:/ingdrshp.govin/NGDRS_HP._LIVEregisiration/document_final



/5:26 PM 1 89’.-‘.?.r'.?.1<m 1595 30 .

Y i R T P

e CERTIFICATE OF REGISTRATION
! 1 As per the provisions of Reqisty otion Act, 2 98)

‘The contents of Document read over and explained to the parties who understood all the

-contents/conditions and admit the execution to be correct. The parties and witnesses have been identified

by (Vijay Kumar,Photo | Card-HIM/14/2019) . Hence. the document is here by REGISTERED.

Signature of Registering Officer

ntips:ingdrshp.govin/NGDRS_HP_LIVEregisiration/document_fng!
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Certificate No.
Certificate issued Date
Account Reference
Unigue Doc. Reference
Purchased by

N0 LRt 410 AR

2002

Description of Document
Property Description
Consideration Price (Rs.)

T RAT AT

na

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

AN T R PR

s

S02d 1123 AW 1 Oy 222

o ANY T TSRS 10 TAAM 1100

a2 112

AP URLEE S 2002 1123 AM 1Ot

190

INDIA NON JUDICIAL

3]

Government of Himachal Pradesh

e-Stamp

IN-HP05735076755265U
11-Oct-2022 11:23 AM

NONACC (BK)/ hppnbbk02/ PALAMPUR/ HP-KG
SUBIN-HPHPPNBBK0209713008807312U
MUKESH SOOD

Article 23 Conveyance

AS PER SALE DEE

1,70,00,000
(One Crere Seventy Lakh only)

INDER DEV AND MANJU
MUKESH SO0D
MUKESH SO0D

10,20,000
(Ten Lakh Twenty Thousand only)

Please write or type below this line

E- %
5 Sy T
: &
Statutory Alert:
t The authenlicity of thrs Stamp certificale should be vertfied &t weaw shoifestamp comy' or us
oy dscrepancy in the details on this Certlicate and as available on the we'?;fe '.°p:'a,_f;';;"’ Slamp Mobde Ao ook Holdin

2 The onus of checking tha Jegtimacy 15 on the users of the cesiificate  inalia
3 tncase of any discrepancy pleage micrm the Compatent Authority

& DULIAINE llas veell asSSessen DV AT awenas

SO0 MILRESN S0

JHE S SOOL MLIESH L IO MALEE BH SO0 MIUKE 5k KOO MURESH

H SO0 TAURESH KA M

SO0 MUKESH B0 HIUKE SH SO00D MUkESH L) MLIKE D)

Grt 00T AUKESH SO0 MLHESH

rp SOOD MUKESH SO0 BAURE

{7 LK

M B0

. NLESE SO0M MURES
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SALE DEED
Actual Sale Price of Land & Two Buildings : ¥ 1,70,00,000/-
Average Sale Price of Land: ¥70,74,704/-
{Category of land is Category-1 & Average Rate of the land is Rs 1808/-per sq.
mtr}

\"“U*"_‘_i}?ﬂi‘yf@— WD Buildings bv Approved Valuer : 7 14,24,250/-

e-Stamp Value : Rs. 10,20,000/-
e-Registration Value: Rs. 3,40,000/-
Legal Bond Kita: 4

This deed of sale is executed on this 11 day of October, 2022 at Palampur by:-

1} Manju Sethi wife of Shri Inder Dev Sethi son of Shri Narinder Nath
2} Inder Dev Sethi son of Shri Narinder Nath Sethi

Both residents of 1424 Devonshire Way, Pam Beach Gardens, FL33418, USA
through their duly appointed General Power of Attorney Smt Charni Devi
Arora (Charni Devi ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh Aadhaar
Number 711340178905 hereinafter referred to as Sellers.

_IN FAVOUR OF

Mukesh Sood son of Shri Dina Nath Sood son of Shri Mehar Chand resident

“"of Lohna Ward Number 1 MC Palampur Tehsil Palampur District Kangra

Himachal Pradesh Aadhaar Number 478275627748, hereinafter referred to as
Purchaser.

The Expressions that sellers and the Purchaser both include their heirs,
executors, representatives and assignees respectively.

Whereas, the Seller Manju Sethi is owner to the extent of 4548/18194 shares
and Seller Inder Dev Sethi is owner to the extent of 13646/18194 share in the
land comprising Khata Number 151, Khatoni Number 355 Khasra Numbers
460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra
Himachal Pradesh and the same as such is recorded in the jamabandi for the
vear 2016-17

L‘\-’}l’]ereas, in the aforesaid land Sellers have constructed two buildings detailed
eljow -

a) Single Story Structure Measuring 85.88 sq mir/924 sq Ft consisting of one
Hall situated in the ground floor of land comprising Khata Number 151
Khatoni Number 355 Khasra Numbers 460, 1210/471, 1213/472 IZ]S/—iF’J Kita;
4 Land Measuring 01-81-94 hectares of Mohal Nachhir Hadba;t -'\Jumb;r 216
Tehsil Palampur District Kangra Himachal Pradesh Market \‘;a{ue of the
b}:ﬂding has been assessed by Ar. Akshay Katoch who is Approved Valuer
vide registration Number A-14684 vide Certificate of Valuation as Rs
9,24,000/-. Certificate Attached. =

b) Wooden Cottage Measuring 40 sq mtr/431.25 m;;:ﬁ?ﬁ;ﬁ%%ﬁme —
& veranda situated in the ground floor of land mmp.rising Khata ?Number 131,



192 33

Khatoni Number 355 Khasra Numbers 460, 1210/471, ?2'! 3/’4:"2;. 12\]7 2/ 4{: 2:?21;?\
4 Land Measuring 01-81-94 hectares of Mohal Nachhir Had bast‘i =]um ;’ thé
Tehsil Palampur District Kangra Himachal Pradesh M.arket a uev St
building has been assessed by Ar. Akshay Katoch who is Apprm"ed a u;ﬁ
vide n;gistration Number A-14684 vide Certificate of Valuation as ks
500,250/ -, Certificate Attached

Whereas through this deed Seller Manju Sethi has sold 978/181 9.4_1 shares be;ng
equal to 0-09-78 hectares & Seller Inder Dev Sethi has sold 2935/18194 bemg
equal to 0-29-35 hectares Total shares 3913/18194 shares being egual to 0'39'1,,
hectares in the land comprising Khata Number 151, Khatoni Number ?’53
Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring
01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehs‘il Palarppur
District Kangra Himachal Pradesh along with their two buildings i.e. a) Single
Story Structure Measuring 85.88 sq mtr/924 sq Ft situated in the ground floor
of land comprising Khata Number 151, Khatoni Number 355 Khasra Numbers
460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra
Himachal Pradesh b) Wooden Cottage Measuring 40 sq mtr/431.25 sq Ft
situated in the ground floor of land comprising Khata Number 151, Khatoni
Number 355 Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land
Measuring 01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil
Palampur District Kangra Himachal Pradesh Total Built Up Area 125.88
Sqaure Meter detailed in scheduled below to the purchaser for a consideration
of Rs 1,70,00,000/- (Rupees One Crore Seventy Lakhs Only) and the said
amount of Rs 1,70,00,000/- (Rupees One Crore Seventy Lakhs Only) has been

paid by the Purchaser as per the direction of the Sellers in the following
manner:-

a) Rs 15,00,000/- vide cheque Number 003966 drawn on ICICI Bank Palampur

dated 23-07-2022

b) Rs 7,50,000/- vide cheque Number 003969 drawn on ICICI Bank Palampur

<)

dated 07-08-2022

Rs 1,45,80,000/- vide cheque Number 864101 drawn on HGB Bank Ghuggar
dated 11-10-2022

and remaining 21,70,000/- has been paid to Income Tax Department as TDS,
Thus full & final payment of the sale consideration has been paid.

That purchaser is Agriculturist of H imachal Pradesh of land comprising Khata
103 Khasra kita 2 of Mohal Kalialkar& Tehsil P

. alampur District Kangra
Htm_achal Pradesh  and Office of Tehsildar, Palampur  have issued
Agricultural Certificate vide Unique Certificate ID- AG2022104684419166
:ated 2}6:-10-2022 in this regard. Copy of Agriculturist Certificate is attached
erewl

That Smt Charni Devi Arora (Charni Devi ARORA

Arora resi‘dent of Parganu Opposite Bhunter Airport District Kulla Himachal
Prad.e.sh General Power of Attorney holder of Seller Manju Sethi & lnd&-rd'i)c:]x'
Sethi is ai‘so Agriculturist of Himachal Pradesh of lang comhwriqin- Khata 466
Kltxasra kita 898 & 899 of Mohal Khokhan Tehsil Bhuntir [l e
?::&ahfhm Pr.a desh ‘and Office of Tehsildar, Bhunter have issued Agricultural
. thisf;:!;ea:’;de Unique Certificate ID- AG2022107202560502 dated 07-10-2022

) wife of Shri Jagdish Ram
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Whereas the nature of the land of Khasra Number 460, 1210/471, 1213/472,
1215/472 detailed above is “Bageecha Kulhi Awal Chai”. THE HIMACHAL
PRADESH CEILING ON LAND HOLDINGS, ACT 1972 (AMENDMENT)
ACT. 1999 is not applicable upon the sellers and Sub Divisional Collector
Palampur has issued the requisite certificate no. 1843/SDPR dated 27-08-2022
in this regard. thus the sellers are competent to built up structure raised upon
this land. Certiticate issned by Sub Divisional Collector Palampur is attached

herewith,

That Sellers Manju Sethi & Inder Dev Sethi has appointed Smt. Charni Devi
\rora (CHARNI DEVI ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh as their
General Power of Attorney vide General Power of Attorney dated 08-06-2021
which has been attested by ANGELA McARTHUR MY COMMISSION
#GG973517 & embossed by Tehsildar, Stamp Cell, HP Sectt. Shimla -2 vide e-
Challan Number B2IN113332 dated 09-08-2021 and has authorized above
named Smt. Charni Devi Arora (CHARNI DEVI ARORA) to execute and
register the Sale Deed in respect of Khata Number 151, Khatoni Number 355
Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring
01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur
District Kangra Himachal Pradesh.

NOW THIS DEED WITNESSETH AS UNDER:-

. That in consideration of the above said amount, the sellers do hereby transfer,

convey and assign the above said land & two buildings which has also been
detailed in Schedule below, with all rights, title and interest unto the purchaser

. That the sellers have delivered the possession of land & two buildings detailed

above and in schedule below to the purchaser

. That all the expenses of this Deed shall be paid and borne by the said

purchaser.

. That the said sellers and the purchaser will get the mutation of the said land

effected in the Revenue Records on the basis of this Sale Deed.

5. That the above said property is free from all sorts of encumbrances such as

Sale, Mortgage, Gift etc. and there is no defect in the Title of the Seller and if
proved, otherwise, then the Seller shall be liable to indemnify the purchaser in
full or part up to the extent of loss sustained by the said Purchaser.

SCHEDULE OF LAND & BUILDINGS SOLD THROUGH THIS DEED

3913/18194 shares being equal to 0-39-13 hectares in the land comprising
Khata Number 151, Khatoni Number 355 Khasra Numbers 460 I"'IO/-L?l}
1213/472, 12157472 Kita 4 Land Measuring 01-81-94 he\‘tam&; 0; Muhai
Nachhir Hadbast Number 216 Tehsil I‘alampur District Kan ’r_a Himachal
Pradesh along with their two buildings ie a) Single Sti;rv Structure
Measuring 85.88 sq mtr/924 sq Ft situated in the ground floor of land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460
12107471, 1213/472, 1215/472 Kita 4 Land Me ‘ : :

_ : asuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Jehsil Palaripur District Kangra

Chasent QuNe & mapimie:

B Ty Pl
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Himachal Pradesh b) Wooden Cottage Measuring 40 sq mtr/431.25 sq Ft
situated in the ground floor of land comprising Khata Number 151, Khatoni
Number 355 Khasra Numbers 460, 1210/471, 11;_?]3/4?2, 1215/472 Kita 4 Land
Measuring 01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil

Palampur District Kangra Himachal Pradesh Total Built Up Area 125.88
Square Meter

IN WITNESSES WHEREOF the Sellers and the Purchaser have set their
respective hands to this Sale Deed at Palampur on this 11% Day of October,
2022 in presence of Witnesses:

. SELLERS
L L @L\k’
MAN]JU SETHI INDER DEV SETHI
through their duly appointed General Power of Attorney
Smt CHARNI DEVI ARORA

PURCHASER
z\eoC
MUm;lSH $00D

WITNESS WITNESS o'

~ o

@pm}/ -z
Munish Kumar (Stnil Kapoor
son of Shri Surinder Kumar son of Sudershan Kapoor
resident of Raipur Tea Estate, R/o Near Vindhya Washini Temple
Thakurdwara Village Bundla Tehsil Palampur
Tehsil Palampur District Kangra Himachal Pradesh
Himachal Pradesh Aadhaar Number 797065660954
Aadhaar Number 447095234058 q

IDENTIFIED BY \q;\, >
Vijay Kumar
Advocate, Palampur
Registration No HIM/14/2019

Drafted and dictated by: Sh. Shabir Chand Katoch, Advocate, Palampur on
the instruction of the Sellers and Purchaser. The contents of the Sale Deed have
been explained to the Sellers and the Purchasers in vernacular which they have
carefully and thoroughly understood as true to their personal know[edée and
in token that of, have put their signature on this Sale Deed in presence of the
Witnesses at Palampur on this 41" Day of October, 2022

Shabir Chand Katoch, Advocate, Palampur
Registration Number HIM 95/2009
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Government of Himachal Pradesh
e-Registration Fee Receipt

T A
his4
97

WO

ol |

HP1145692841358

11-0CT-2022 11:32

NONSH/PUNJAB NATIONAL BANK HIMACHAL
PRADESH/PALAMPUR

£

f_.-’-“‘:'(L

IN-HPO5735076755265U o
MUKESH SQ0D =

o5 Registration Fees Paid By ~ MUKESH SOOD
5 Property Description AS PER SALE DEE
= Purpese Article 23 Conveyance

DGx

6

\
[

) i

L

Amount {Rs.)
13,40,000.00

Registration Fee
T10.00

Misc Charges

L ARl RS

{%_-"‘-‘ (-': Lg }:.'@ Q..{i,.i

Total Amount £3,40,010.00
:.‘_‘.‘- { Rupees Three Lakh Forty Thousand Ten Only )
X s e

JQGEIe 0

Ly 5
.‘r AT
Signature and Stamp of Issuing M&m&){“&.{e" o " e 4

i

RO

e iias 82 5 &
This is a receipt of fees collected and should not be treated as receipl of Registration. \::-
-~

The authenticity of e-Registration Fee Receipt can be be verified at websile i.e

WAL I T RO
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U

nttpsrﬁngdrshp‘gav.mr'NGDRS_HP_L“. Efregisiation/dooument_final

foken No - 20220000126432

District Name :Kangra

G A1 (e

Signature of Presenter

Document Details

37.

Deed Endorsement

Palampur

A
1

PR X B et

This document is presentad for regist-ation by Sh./Simt Charni Devi Arora sfold/olwio Hira Lal before me

scday on 11-10-2022 Day of Tuesday al 17:27:13 PM

" 7, i d 2 ’
Y14 ﬂz (\{__{."

{

lBook No:1 Registration No. : 1584/2022 Registration Date : 11-10-2022 Description of Deed : 23

|- Conveyance/Sale deed (Deed Sub Title - In favour of Agriculturist ) Deed Execution Date :
2022 Market Value of Property :Rs.13401500/- Consideration Amount :Rs.25000000/-
i Stamp Duty - Rs. 1500000/-, Registration Fee - Rs. 500000/-, Pasting fee - Rs. 10/,

11-10-

Deed Pasting Detail
No.of Deed Pages:4

Additional Book Volume No. : 32
From page : 32 To page : 35

Stamp Duty

| Amount:Rs.1500000/-

Payment Mode: E-STAMP

Certificate

Issued by:
Vide No.:IN-
HP05735062644561U

| Date:11-10-2022

r.;m}nexure Pasting Detail

- No. of Anpiéxur Bages 15
3 _.Supple'nentafy ok Volume No. : 102
F&tom page 31

_‘_!_ et N  TIAANe

Duty arld F‘EE'ﬁP‘E'Jiis

Registration Fee/Pasting Fee

o page : 4a

Amount:Rs.10/-

Payment Mode: E - Registration
Certificate

Issued by:

Vide No.:HP1181032846131
Date:11-10-2022

Amount:Rs.500000/-

Payment Mode: E - Regisiration
Certificate

issued by:

Vide No.:HP 1181032846131
Date:11-10-2022

3 ;a "“_’-"

Signature of Reglstenng Officer
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Charni Devi Arrﬁ.ré{b-. A rz-ioider}

Party
No. Party Name and Address Finger Print Signature

1 Manju Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:

. 2 Inder Dev Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:

3 Charni Devi Arora
Parganu Opposite Bhunter Airport Distrd
Kullu Himachal Pradesh
Himachal Pradesh
PAN No.:

4 Naresh Kumar Sood

M 21 Housing Board Colony. Hamirpur
istri : : A 4 J’\ MMAL
District Hamirpur Himachal Pradesh

Himachal Pradesh

PAN No.:
&)

5 Aaditya Sood

M 21 Housing Board Colony, Hamirpur ' 2 d ; )__

District Hamirpur Himachal Pradesh
Himachal Pradesh

PAN No.:
Witness: o
e
Sr.NO Witness Name and Address Signature
1 Munish Kumar _.--*

Address1 - Raipur Tea Eslate, Thakurdwara Tehsil Palampur District Kangra HP/ ‘\’_&‘-'
, Himachal Pradesh (P

-u_,.-'

https:/ingdrshp.govin/NGDRS_HP_LIVEiregistrator/document_final
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{

Witness Name and Address Signature
Sunil Kapoor P""’Q 2
Address1 - Near Vindhya Washini Temple Village Bundla Tehsil Palampur %’3’%
, Himachal Pradesh /__._.__-;_,_.g,:‘w

Munish Kumar
Address1 - Raipur Tea Estate, Thakurdwara Tehsil Palampur District Kangra HP @—J
. Himachal Pradesh

Sunil Kapoor vfy

Address1 - Near Vindhva Washini Temple Village Bundla Tehsil Palampur _ o _
e

, Himachal Pradesh Z e

Identifier Name and Address Signature

Vijay Kumar

Address1 - Advocate Palampur . \‘._\
., . Himachal Pradesh N\ N\ [/

PAN No.: NN é

htips:fingdrshp, gov.in/NGDRS_HP_LIVE/regisirat orscccument_final %3
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CERTIFICATE OF REGISTRATION
| As per the provisions of Registration Act, 1908} }
stents of Document read over and explained to the parties who understood all the'

snis/conditions and admit the execution to be correct. The parties and witnesses have been identifi ed
+(Vijay Kumar,Photo | Card-HIM/14/2019) . Hence, the document is here by REGISTERED.

Signature of Registering Officer
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INDIA NON JUDICIAL

Government of Himachal Pradesh

e-Stamp

Certificate No.
Certificate Issued Date
Account Reference

IN-HP05735062644561U
11-Oct-2022 11:22 AM
NONACC (BK)Y hppnbbk02/ PALAMPUR/ HP-KG

Unique Doc. Reference SUBIN-HPHPPNBBK0209713136972607U

- Purchased by . AADITYA SOOD
Description of Document . Adicle 23 Conveyance
© Property Description : AS PER SALE DEED
\ Consideration Price (Rs.) . 2,50,00,000
(Two Crore Fifty Lakh only)
: First Party : INDER DEV AND MANJU
i Second Party . AADITYA SOOD
: Stamp Duty Paid By :  AADITYA SOOD
- Stamp Duty Amount(Rs.) :15,00,000
3 (FifteenLakh only)
f— Blease write or type below this line

A R0ZE Y122 A 1130

Statutory Alert:

 The authanticity of ihis Stammp certficate shaul® be ver fied gt s shiestamy Sl @HGEE o Wt SPn 1S ik toieg
Any disceepancy 10 the delsts o tis Corliitate and as avatabie on the website | MOGTE App fenders 4 vaor

2 The onus of checking Ihe tegitintacy 5 00 tha users of the (ertificate

3 inyass of ghy discrepancy piease inform the Compatent Authonly

) . SO0D AALITTA SO0 AADITYA 50
e » 5 = VA SCHID AMDITY A SO0 AATITYA SO0 AADITYA SO0L i

z 5 At » AAUITFA SOGH AADITYA SOGE AADITTA SCHID AAE il -
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RAGITA SOODARDITYVA SOOD ARTTTY A ST AN .
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V\ Hamirpur District Hamirpur
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SALE DEED
SALE DELD ilding : 2,50,00,000/-

Actual Sale Price of Land & Bul
Average Sale Price of Land: Z1,05,46,064/-

(Category of land is Category-1 & Average Rate of the land is Rs 1808/-per sq.
luation of Building by Approved Valuer: 28,55,250/ -
Valuation of Building by Apy b i i LR
e-Registration Value: Rs. 5,00,000/-
Legal Bond Kita: fl

mtr}

This deed of sale is executed on this 11 day of October, 2022 at Palampur by:-

Manju Sethi wife of Shri Inder Dev Sethi son of Shri Narinder Nath

Inder Dev Sethi son of Shri Narinder Nath Sethi
Both residents of 1424 Devonshire Way, Pam Beach Gardens, FL33418, USA

through their duly appointed General Power of Attorney Smt Charlm Devi
Arora (Charni Devi ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh Aadhaar
Number 711340178905 hereinafter referred to as Sellers.

IN FAVOUR OF

Aaditya Sood son of Shri Naresh Kumar Sood son of Gian Chand resident of M
21 Housing Board Colony, Hamirpur District Hamirpur Himachal Pradesh
" Agdhaar Number 747497271904 through his General Power of Attorney Naresh

umar Sood son of Shri Gian Chand R/o M 21 Housing Board Colony,
Himachal Pradesh Aadhaar Number

786607076023, hereinafter referred to as Purchaser.

The Expressions that sellers and the Purchaser both include their heirs,
executors, representatives and assignees respectively.

Whereas, the Seller Manju Sethi is owner to the extent of 4548/18194 shares and
Seller Inder Dev Sethi is owner to the extent of 13646/18194 share in the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra Himachal
Pradesh and the same as such is recorded in the jamabandi for the year 2016-17

Whereas, in the aforesaid land, Sellers have constructed a Double Storev
Structure consisting of Two rooms, Toilet, Store, Kitchen, Hall & Verandah in
the Ground Floor Measuring 176.90 sq mtr/1903.50 sq Ft & Two rooms, Toilet
Store, Kitchen, Hall & Verandah in the First Floor Measuring 17;690 S ’
mtr/1903.50 sq Ft, Total Area of Two floors measuring Measuring 353; 81 53

\'\ ; E»[q,ﬁ HNAL . \/ i
é‘y i RAN .




49,

202

- 14 8194 shares being
ceas through this deed Seller Manju Sethi f};}.ﬁ ?{)I.d .i4~53/ 'ﬁ:?; 18194 being
3 ‘tan soller v Dev Sethi has sold 4375/ D
qual to 0-14-38 hectares & Seller lnd:i rarti ates Selog equal 16 05535
equal to 0-43-75 hectares 1 Md.l ?-h.u'u_f- 5833/ :ll I 1-‘ ‘.'-_- ‘;rﬂ Kh‘“:mj o b s
hectarés in the land sbad il M.“_E.‘] N~.UT1/ t’:ﬂ i 4 Land Measuring 01-
Khasra Numbers 460, 12107471, 1213/472, 1215/472 l‘lu_l? -;J;- e
81-94 hectares of Mohal Nachhir Hadbast N::;nf::?:' 216 i:‘::::u:, ;n:’(i.l.qut.h;g ;,f
angra Himachal Pradesh along with Double Storey ! TR
?\.:i‘;‘.,.!;:‘f;i“' 11\\iit'l. Store, !\'it:'-hvn, Hall & Verandah .i_nllhc‘ (-rourf’t{;(;?}r
Measuring 17090 sq mtr /190350 sq Ft & Two rooms, h)[-‘i.t‘ S’_hlrf‘, Ftl }( tal,
Hall & Verandah in the First Floor Measuring 176.90 sq mtr/ !ﬂ)(]ﬂ.aﬂ 5,‘-] d)'
Area of Two floors measuring Measuring 353.81 sq mt‘r,/?-Hflj 5q F'.t.hlmdtebe:.z
the land comprising Khata Number 151, Khatoni Numb.er 355 Khasra Num F
doll. 1210/471, 12137472, 1215/472 Kita 4 Land Measuring 01-81-94 hec‘tares 0
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra Himachal
Pradesh to the purchaser for a consideration of Rs 2,50,00,000/- (Rupees Two
Crove Fitty Lakhs Only) and the said amount of Rs 2,50,00,000/- (Rupees Two
Crore Fifty Lakhs Only) has been paid by the Purchaser as per the direction of

the Sellers in the r'olfou-'ing manner:-
al Rs 15,00,000/- to the Second Party vide cheque Number 039567 drawn on

' PNB Branch Hamirpur dated 23-07-2022
b} Rs 7.50,000/- to the Second Party vide cheque Number 039569 drawn on

PNB Branch Hamirpur dated 07-08-2022

< Rs 22500000/ vide cheque Number 039577 drawn on PNB Branch
Hamirpur dated 11-10-2022
and remaining #2,50,000/- has been
and Seller can take refund of the s
Thus full & final payment of the sale

paid to Income Tax Department as TDS
ame from the Income Tax Department.
consideration has been paid.

That purchaser is Agriculturist of Himacha] Pradesh of land comprising Khata
162 Khatoni 211 Khasra 856/ 748/276 of Mohal Chimbalhar & Tehsil Palampur
District Kangra Himachal Pradesh. Copy of Agriculturist Certificate s attached

herewithj

That Smt Charni Devi Arora (Charni Devi ARORA) wife of Shri Jagdish Ram
Arora resident of Parganu Opposite Bhunter Airport District Kullu Himacha]
. Pradesh General Power of Attorney holder of Seller Manju Sethi & Inder Dev

Him_aa':hal Pradesh and Office of Tehsildar, Bhunter have issued Agricultural
Certificate vide Unique Certificate 1D: AG2022107202560502 dated 07-10-2022 in

this regard

Whefeis the nature of the land of Khasra Number 460, 12107471 1213/472
I!3215,; 472 d_eta:!ec‘i above is “Bageecha Kulhi Awal Chaj” THE HIMACHM:
]iéf_)ESHt CEIIJJNE; ON LAND HOLDINGS, AcT 1972 (AMENDMEN'I’) ACT,
°7 15 not applicable upon the sellers and Syb Divisional Cojj alampur
has stu;d the requisite certificate no, 1843/SDPR dated 22;?2(2212&!;:1“1:;}9?
tegard, thus the sellers are competent to byjlt u i iy ;
g : compe P structure rg is I
Certificate issyed by Sub Divisiona] Collector Palampur i: ‘::tff;i‘::};::;;:ﬁi!?”d

That Sellers iU Sethi =
Arora (C;ri?‘\?:;\lf?n[l); t’tjhl‘s,;& ey ng Sethi have appointed Smt. Charni Devi
Pargany Op 6qite B‘h ; <OR<AJ W”E_ of Shri Jagdish Ram Arora resident of
General I’m\irqof Attcl: e Agpm District Kully Himachal Pragesh as their
. r T e‘_ "i e G{l ) .) e L+ : ]
neral Power of Attorrjey dated 08-06-2021

CB“\M  Chazw R o

\
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n has been attested by ANGELA McARTHUR MY COMMISSION
56973517 & embossed by Tehsildar, Stamp Cell, HP Sectt. Shimla -2 vide e-
Challan Number B2IN1T13332 dated 09-08-2021 and has authorized above
named Smt Charni Devi Arora (CHARNI DEVI ARORA) to execute and
register the Sale Deed in respect of Khata Number 151, Khatoni Number 355
Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-
81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur District
Kangra Himachal Pradesh.

That Purchaser Aaditya Sood has appointed his father Naresh Kumar Sood son
ot Shri Gian Chand R/o M 21 Housing Board Colony, Hamirpur District
Hamirpur Himachal Pradesh as his General Power of Attorney vide registration
number 269 dated 24-05-2004, thus Naresh Kumar Sood is competent to execute
this Sale Deed on behalf of Purchaser Aaditya Sood.

NOW THIS DEED WITNESSETH AS UNDER:-

That in consideration of the above said amount, the sellers do hereby transfer,
convey and assign the above said land & building which has also been detailed
in Schedule below, with all rights, title and interest unto the purchaser

. That the sellers have delivered the possession of land & building detailed above

and in schedule below to the purchaser

. That all the expenses of this Deed shall be paid and borne by the said purchaser.

. That the said sellers and the purchaser will get the mutation of the said land

effected in the Revenue Records on the basis of this Sale Deed.

. That the above said property is free from all sorts of encumbrances such as Sale,

Mortgage, Gift etc. and there is no defect in the Title of the Seller and if proved,
otherwise, then the Seller shall be liable to indemnify the purchaser in full or
part up to the extent of loss sustained by the said Purchaser.

SCHEDULE OF LAND & BUILDING SOLD THROUGH THIS DEED

5833/18194 shares being equal to 0-58-33 hectares in the land comprising Khata
Number 151, Khatoni Number 355 Khasra Numbers 460, 1210/471, 1213/472,
1215/472 Kita 4 Land Measuring 01-81-94 hectares of Mohal Nachhir Hadbast
Number 216 Tehsil Palampur District Kangra Himachal Pradesh along with
Double Storey Structure consisting of Two rooms, Toilet, Store, Kitchen, Hall &
Verandah in the Ground Floor Measuring 176.90 sq mtr/1903.50 sq Ft & Two
rooms, Toilet, Store, Kitchen, Hall & Verandah in the First Floor Measuring
176.90 sq mtr/1903.50 sq Ft, Total Area of Two floors measuring Measuring
353.81 sq mtr/3807 sq Ft situated in the land comprising Khata Number 151,
Khatoni Number 355 Khasra Numbers 460, 1210/471, 1213/472,1215/472 Kita 4
Land Measuring 01-81-94 hectares of Mohal Nachhir Hadbast Number 216
Tehsil Palampur District Kangra Himachal Pradesh

6&0}' \/ Chiczne 3\l

ntam @t Hisg, EoT
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ATTNESSES WHEREOF the Sellers and the Purchaser have set their
spective hands to this Sale Deed at Palampur on this 11% Day of October, 2022
,, prektnt'? of Witnesses:
SELLERS , . . el
C (A MY L) AN f/
MANJU SETHI I\DFT‘ DEV SETHI
through their duly appointed General Power of Attorney

Smt CHARNI DEVI ARORA

PURCHASE

Y

Aaditya Sood
Through his General Power of Attorney
Naresh Kumar Sood

WITNESS WITNESS .
Munish Kumar Sunil Kapoor
son of Shri Surinder Kumar son of Sudershan Kapoor
resident of Raipur Tea Estate, R/o Near Vindhya Washini Temple
Thakurdwara Village Bundla Tehsil Palampur
Tehsil Palampur District Kangra Himachal Pradesh
Himachal Pradesh Aadhaar Number 797065660954

Aadhaar Number 4470 9523 4058

W (5\
Vij ar

Advocate, Palampur
Registration No HIM/14/2019

IDENTIFIED BY

Drafted and dictated by: Sh. Shabir Chand Katoch, Advocate, Palampur on the
instruction of the Sellers and Purchaser. The contents of the Sale Deed have been
explained to the Sellers and the Purchasers in vernacular which they have
carefully and thoroughly understood as true to their personal knowledge and in
token that of, have put their signature on this Sale Deed in presence of the
Witnesses at Palampur on this 11" Day of Octobegﬁ?l

‘f = . -‘ f'
J Velomgud &

/
Shabir Chand Katoch, Advocate, Palampur

Registration Number HIM 95/2009
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Government of Himachal Pradesh
e-Registration Fee Receipt

(L3

Recsipt No HP 1181032846131
Issue Date 11-0CT-2022 11:31

ACC Reference NONSH/PUNJAB NATIONAL BANK HIMACHAL
PRADESHPALAMPUR

ESI Certificate No IN-HP05735062644561U
Purchased By AADITYA SO0D
Registration Fees Paid By  AADITYA SOOD
Property Description AS PER SALE DEED
Purpose Article 23 Conveyance i

X
itg
L

i

LS

Y
AR

AR ATl (Tl

&5

T

K

Particulars Amount (Rs.)
- oo T ¥5,00,000.00 {
Nise Chiarges 110,00
Total Amount ¥5,00,010.00

__' { Rupees Five Lakh Ten Only }

~
A\ o

AP TR TRl AT RIS,

.
45

L

L)

Signature and Stamp of issuing Authority \‘_;;_;'

N Eipia.

ol Statutory Alert :
This is a receipt of fees collected and should not be treated as receipt of Registration.

The authenticity of e-Registration Fee Receipt can be be verified at website i.e.
hittps /fwww.shcilestamp.com/Registration/ .
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Deed Endorsement
2022300032122

= " ] Palampur
District Name :Kangra % .

This document is presented for registration by Sh./Smt.Charni Devi Arora sfmfw!o NA before me torday
on 14-03-2023 Day of Tuesday at 17:27:33 PM

Ty . m oy
- g L :

Vo L -, .g-r ——
MWES—YT8- D # T g R
o« AWK TN v':. e L\Ef—‘{-" -,q,. .

Signature of Presenter _ - S:gnature of Reglstermg Officer

Document Details

' Book No:1 Registration No. : 349/2023 Registration Date : 14-03-2023 Description of Deed : 23 -
| Conveyance/Sale deed (Deed Sub Title - In favour of Agricuiturist ) Deed Execution Date : 14-G3-
2023 Market Value of Property :Rs.11995000/- Consideration Amount :Rs.13100000/-

Stamp Duty - Rs. 786000/-, Registration Fee - Rs. 262000/-, Pasting fee - Rs. 10/-,

Deed Pastmg Detall Annexure Pastmg Detaﬂ
iNo.of Deed Pages:4 No. of Annexure Pages: 15
Additional Book Volume No. : 46 Supplementary Book Volume No. : 23
From page 90 To page 93 From page 1To page : 15
Duty and Fee Details

Reg:stratmn FeeiPaslmg Fee
Amount:Rs.262000/-
Payment Mode: E - Registration

Stamp Duty Certificate
Amount:Rs.786000/- Issued by:
Payment Mode: E-STAMP Vide No.:HP 1575730735421
Certificate Date:14-03-2023
Issued by:
| Vide No.:IN-

Amount:Rs. 10/

Payment Mode: E - Registration
Certificate

Issued by:

Vide No.:HP1575730735421
Date:14-03-2023

| HPDB387239569412V
' Date:14-03-2023

> “
L_'U ‘-i \-\..~(&

Signatiire of ﬁé&&&:m

r|ttps:!:ngdrshp.gov.imNGDRs_Hp_LNE_;mgmram document_final

rovi, RICHELL WUHET OF POWArL 1oom 1n ground toor, two bedroom £ touer o«
verandah in First Floor of land comprising Khata Number 151, Khatoni Number
355 Khasra Numbers 460, 1210/471,1213/472, 1215 /472 Kita 4 Land Measuring
01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Teh51l Palampuz

District Kanara Elimsachal Pradach Markat Valin Ab A E

7




Party

No. Party Name and Address

Finger Print Signature
Manju Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh

PAN No.:

Inder Dev Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:

Charni Devi Arora
Parganu Opposite Bhunter Airport District
Kullu Himachal Pradesh
Himachal Pradesh 2L
PAN No.: AQKPD4284F

CHRE SN0 L2\ g

i i =

Randeep Chauhan
House Number 2003 Second Floor Sector
15 C Chandigarh
Himachal Pradesh
PAN No.: AGEPC8423D

Q-

Aaditya Sood
M 21 Housing Board Colony, Hamirpur
District Hamirpur Himachal Pradesh
Himachal Pradesh
PAN No.: AUFPS0698P

Naresh Kumar Sood
M 21 Housing Board Colony, Hamirpur
District Hamirpur Himachal Pradash
Himachal Pradesh
PAN No.:

Witness:

_-;-j""‘ — 'f-'“"

- S"C.‘n‘t :-.-.",I&g 3132555

itps:/ingdrshp.gov.in/NGDRS_HP_LIVE registration/document_final Falamous Dise. Bamws
8 . ST




F0i2 % DAY
Witness Name za&ress 4‘2 i Signature

Munish Kumar
Addrass1 - Raipur Tea Estate. Thakurdwara Tehsil Patampur District Kangra HP

. Himachal Pradesh ‘5
2 Sunil Kapoor e
Address1 - Near Vindhya Washini Temple Village Bundla Tehsil Palampur g ) IR
.. Himachal Pradesh e
identifier:
Sr.NO identifier Name and Address Signature
1 Pardeep Lakhanpal ’.'_ 1
Address1 - Tehsil Complex, Palampur ::.‘: T
- .. . Himachal Pradesh
PAN No.:

;g P ]

—=)

3 zisia

Wy Dists M"E

gt
23 b

https:/ingdrshp.gov.inNGDRS_HP_LIVE/registration/document_final

(Q" Sy NIWTICTL WWHET oF puwum 1oum In ground Iloor, two bedroom 2 toilet &

v oL 1 T it 3 .
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CERTIFICATE OFQE 951’ RATION

&= por the prossisioss of Segusrntios AcL 1ME
<ms of Document read over and explained to the parties who understood ali he
tsfeonditions and admit the execution to be correct. The parties and witnesses have been identiied

-v {Pardeep Lakhanpal Photo | Card-HIM/10/1989) . Hence the document is here by REGISTERED

Signature of Registering Officer
e,
7o % ) 3-3“_':\
’( e N 1
¥ h A
!

wips ingdrshp. gov.in!NGDRS_HP_LWE;'regjstmmnfducumm_ﬁnd
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Certificate No.

Certificate Issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Statutory Alert:

INDIA NON JUDICIAL

e-Stamp

IN-HP06387239569412V
14-Mar-2023 03:26 PM

Government of Himachal Pradesh

Se.

NONACC (BK)/ hppnbbk02/ PALAMPUR/ HP-KG
SUBIN-HPHPPNBBK0210806730591594V

Aaditya Sood and Randeep Chauhan
Articie 23 Conveyance

As per Sale Deed

1,31,00,000

(One Crore Thirty One Lakh only)
inder Dev and Manju

Aaditya Sood and Randeep Chauhan _ y
Aaditya Sood and Randeep Chauhan 7
7.86,000 8
(Seven Lakh Eighty Six Thousand only) ' -\
“\) & .. . .
s
\"::._,E; 3
Please write or type below this ling
Y A,
n w2
XY
!
-' - ) _‘:‘,
- in e LA R T 5 T

; "\ﬁfﬁ%ﬁé

1 The authenticity of this Starp cerilicate should be verfied al www sholeslamp com’ or using e-Stamp Mobide App of Stock Holding
Ay disciepancy in the detals on this Certficale and as avaiable on the websile | Mobile App rerders & invalid v >
2 The gnus of checking the legiinady s on the users of the certicate

1 ncase of any ciscrepancy please mdonn the Competent Authordy

Y|
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SALE DEED
Actual Sale Price of Land & house : 1,31 100,000/~
Average Sale Price of Land: ¥93,72,672 /-
(Category of land is Category-I & Average Rate of the land is Rs 1808/ -per sq. mtr}
Valuation of residential house by Approved Valuer : 2 26,22,080/-
e-Stamp Value : Rs. 7,86,000/-
e-Registration Value: Rs. 2,62,000/-
Legal Bond Kita:4

This deed of sale is executed on this 14t day of March, 2023 at Palampur by:-

Manju Sethi wife of Shri Inder Dev Sethi son of Shri Narinder Nath

Inder Dev Sethi son of Shri Narinder Nath Sethi

Both residents of 1424 Devonshire Way, Pam Beach Gardens, FL33418, USA
through their duly appointed General Power of Attorney Smt Charni Devi
Arora (Charni Devi ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh Aadhaar

- Number 711340178905 hereinafter referred to as Sellers.

IN FAVOUR OF

1) Randeep Chauhan son of Shri Gian Chand Chauhan son of Late Shri Amin

Chand Chauhan resident of Up Mohal Khrota Tehsil Kalbog (ST) District

Shimla at present resident of House Number 2003 Second Floor Sector 15 C
Chandigarh Aadhaar Number 58512284017

2) Aaditya Sood son of Shri Naresh Kumar Sood son of Gian Chand resident
of M 21 Housing Board Colony, Hamirpur District Hamirpur Himachal
Pradesh Aadhaar Number 747497271904 through his General Power of
Attorney Naresh Kumar Sood son of Shri Gian Chand R/0 M 21 Housing

Board Colony, Hamirpur District Hamirpur Himachal Pradesh Aadhaar
Number 786607076023

hereinafter referred to as Purchasers.

The Expressions that sellers and the Purchasers both include their heirs
executors, representatives and assignees respectively.

Whereas, the Seller Manju Sethi is owner to the extent of 1632/18194 shares and
Seller Inder Dev Sethi is owner to the extent of 4896/18194 share of the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
12107471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares being,
equal to 0-65-28 hectares of Mohal Nachhir Hadbast Number 216 Tehsil

Palampur District Kangra Himachal Pradesh and the same as such is recorded
in the jamabandi for the year 2016-17 g

e L o T
R i e k. § 40 g
— Eu-: wa T 588 E', S

- w
- i paannt Dists! FPowTes
Whereas, in the aforesaid land Sellers have constructed Three Stdrf; -

Neasuring 3277.60 square feet/304.61 square meter consisting of three floors
L.e. two rooms and two toilet in basement floor, bedroom, drawing room, dining
room, kitchen, toilet & powder room in ground floor, two bedroom 2 toilet &
verandah in First Floor of land comprising Khata Number 151, Khatoni Number
355 Khasra Numbers 460, 1210/471, 1213/472,1215/472 Kita 4 Land Measuring,
01-81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur
District Kangra Himachal Pradesh. Market Value of the house has been assessed

SELLER PURCHASERS w . VA

page 1
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Akshav Katoch who is Approved Valuer vide registration \:gna per A-
4684 vide Certificate of Valuation as Rs 26,22,080/-. Certificate f{}_.:tta(‘ﬁ_ei.\‘:.

!

Whereas the sellers have sold their share in the land and their ré@gui

in the following manners:-

a) Seller Manju Sethi has sold 480/ 18194 shares being equal to 0-04-80 hectares
& Seller Inder Dev Sethi has sold 1440/ 18194 being equal to 0-14-40 hectares
Total shares 1920/18194 shares being equal to 0-19-20 hectares in the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
12107471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of

Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra
Himachal Pradesh to Purchaser Randeep Chauhan

b) Seller Manju Sethi has sold 816/18194 shares being equal to 0-08-16 hectares
& Seller Inder Dev Sethi has sold 2448/18194 being equal to 0-24-48 hectares
Total shares 3264/18194 shares being equal to 0-32-64 hectares in the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
12107471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of

Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra
Himachal Pradesh to Purchaser Aaditya Sood

¢) Sellers have sold their Three storey house Measuring 3277.60 square
feet/304.61 square meter consisting of three floors i.e. two rooms and two
toilet in basement floor, bedroom, drawing room, dining room, kitchen, toilet
& powder room in ground floor, two bedroom 2 toilet & verandah in First
Floor of land comprising Khata Number 151, Khatoni Number 355 Khasra
Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-
94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur District

Kangra Himachal Pradesh to both purchasers Aaditya sood & Randeep
Chauhan in equal shares

Sellers have sold their respective share in the land and have sold residential
house to the purchasers for a consideration of Rs 1,31,00,000/- (Rupees One
Crore Thirty One Lakhs Only) and the said amount of Rs 1,31,00,000/- (Rupees
One Crore Thirty One Lakhs Only) has been paid by the Purchaser as per the
direction of the Sellers in the following manner:-

a) Rs 50,49,000/- through Cheque Number 000023 HDFC Bank Sanjoli
Shimla paid by Purchaser Randeep Chauhan

b) Rs 4,00,000/- through Cheque Number 039578 drawn on PNB Hamirpur
dated 11-10-2022 paid by Purchaser Aaditya Sood

) Rs25,00,000/- through RTGS on dated 01-03-2023 paid by Aaditya Sood

d) Rs 50,20,000/- through Cheque Number 742100 drawn on PNB Hamirpur
dated 14-03-2023 paid by Purchaser Aaditya Sood

e) and remaining ¥1,31,000/- has been paid to Income Tax Department as
TDS i.e. 80,000/~ paid by Aaditya Sood & ¥51,000/- paid by Randeep
Chauhan '

C

Thus full & final payment of the sale consideration has been paid.

That both the purchasers are Agriculturist of Himachal Pradesh of land
comprising Khata 151 Min, Khatauni No 335 Min Khasra Number 460 Land
Measuring 0-04-18 hectares of Mohal Nachhir Hadbast Number 216 Tehsil

Palampur District Kangra, Himachal Pradesh. (Agriculturist Certificate is
attached) e \

ey U

PRGN

——i

SELLER

i e e e




&

YANA

213 s

7
i Shri Jagdish Ram

sint Charni Devi Arora (Charni Devi ARORA) wife
#t Kullu F-Fimaf:ﬁal

.rora resident of Parganu Opposite Bhunter Airport Dis _ ma
Pradesh General Power of Attorney holder of Seller Manjiy jhi__& Inder Dev
Sethi is also Agriculturist of Himachal Pradesh of land contfsingKHata 466
Khasra kita 898 & 899 of Mohal Khokhan Tehsil Bhuntar District Kullu
Himachal Pradesh and Office of Tehsildar, Bhunter have issued Agricultural
Certificate vide Unique Certificate ID: AG20221 07202560502 dated 07-10-2022 in

this regard

Whereas the nature of the land of Khasra Number 460, 1210/471, 1213/472,
1215/472 detailed above is “Bageecha Kulhi Awal Chai”. THE HIMACHAL
PRADESH CEILING ON LAND HOLDINGS, ACT 1972 (AMENDMENT) ACT,
1999 is not applicable upon the sellers and Sub Divisional Collector Palampur
has issued the requisite certificate no. 1843/SDPR dated 27-08-2022 in this
regard, thus the sellers are competent to built up structure raised upon this land.
Certificate issued by Sub Divisional Collector Palampur is attached herewith.

That Sellers Manju Sethi & Inder Dev Sethi has appointed Smt. Charni Devi
Arora (CHARNI DEVI ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh as their
General Power of Attorney vide General Power of Attorney dated 08-06-2021
which has been attested by ANGELA McARTHUR MY COMMISSION
#GG973517 & embossed by Tehsildar, Stamp Cell, HP Sectt. Shimla -2 vide e-
Challan Number B21N113332 dated 09-08-2021 and has authorized above
named Smt. Charni Devi Arora (CHARNI DEVI ARORA) to execute and
register the Sale Deed in respect of Khata Number 151, Khatoni Number 355
Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-
81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur District
Kangra Himachal Pradesh.

NOW THIS DEED WITNESSETH AS UNDER:-

. That in consideration of the above said amount, the sellers do hereby transter,

convey and assign the above said land & house which has also been detailed in
Schedule below, with all rights, title and interest unto the purchaser

. That the sellers have delivered the possession of land & house detailed above

and in schedule below to the purchaser

. That all the expenses of this Deed shall be paid and borne by the said purchaser.

. That the said sellers and the purchaser will get the mutation of the said land

effected in the Revenue Records on the basis of this Sale Deed.

. That the above said property is free from all sorts of encumbrances such as Sale,

Mortgage, Gift etc. and there is no defect in the Title of the Seller and if proved,
otherwise, then the Seller shall be liable to indemnify the purchaser in full or
part up to the extent of loss sustained by the said Purchaser.

SCHEDULE OF LAND & HOUSE SOLD THROUGH THIS DEED
5184 /18194 shares being equal to 0-51-84 hectares in the land comprising Khata
Number 151, Khatoni Number 355 Khasra Numbers 460, 1210/471, 1213/472,
1215/472 Kita 4 Land Measuring 01-81-94 hectares of Mohal Nachhir Hadbast

SELLE o ~  PURCHASERS
LLER ) 7 gan-Bed SR RCHA . S 1 J’kf‘*/}
.-‘__'_'.._-;-,...I.,,r.'!‘:‘_!.‘_3-:1,?"_ 4 J
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: -ohsil Palampur District Kangra FHimac hal Prac
ver 216 Tehsil 1% ¥ £ ot/ B square ‘

,ong with Three storey house Measuring 3277.60 square fe Asement floor

nwh:'r consisting of three floors i.e. two rooms and two toilet in basemgl e 1 |

pedroom, drawing room, dining room, kitchen, toilet & pﬂwlder room w‘j}j ':.l '

floor, two bedroom 2 toilet & verandah in First Floor miuatm\i in thvﬁ r::'t

comprising Khata Number 151, Khatoni Number 355 Khasra ~Jurn?.j‘?f-; . ,)"

12107471, 12137472, 1215/472 Kita 4 Land Measuring 01-.%1I~‘_J4 !_"ler_tau.u of

Moh.a.l Nachhir Hadbast Number 216 Tehsil Palampur District Kangra .
Himachal Pradesh | o2

IN WITNESSES WHEREOF the Sellers and the Purchaser hc?\-‘k’ set tjhe_i:
respective hands to this Sale Deed at Palampur on this 14 Day of March, 2025 -
in presence of Witnesses:

SELLERS ) |
e na - Dy |
MAN]JU SETHI [NDER DEV SETHI B

through their duly ap pointed General Power of Attorney
Smt CHARNI DEVI ARORA

b
b

A~/
PURCHASERS [/ a
[ I

Randeep Chauhan f\\ad'i%y'a Sood |
Through his General Power of Attorney
Naresh Kumar Scod

WITNESS % WITNESS C‘F*J i
Y . w X t
G»_,L"\’Lur{/ P s |
Munish Kumar 7 Sunil Kapoor ;,
son of Shri Surinder Kumar son of Sudershan Kapoor

resident of Raipur Tea Estate, R/o Near Vindhya Washini Temple
Thakurdwara Village Bundla Tehsil Palampur !
lehsil Palampur District Kangra Himachal Pradesh '

Himachal Pradesh Aadhaar Number 797065660934

Aadhaar Number 447095234058 .
IDENTIFIED BY A\\,ﬁ\ |

Pardeep Lakhanpal
Advocate, Palampur
Registration No HIM/10-1989

Drafted and dictated by: Sh. Shabir Chand Katoch, Advocate, Palampur on the
instruction of the Sellers and Purchaser. The contents of the Sale Deed have been
explained to the Sellers and the Purchasers in vernacular which they have
carefully and thoroughly understood as true to their personal knowled‘ge and

in token that of, have put their signature on this Sale Deed in presence of the
Witnesses at Palampur on this 14" Day of March, 2023

4
/

\ ot A
.I-“-'j

Shabir Chand Katoch, Advocate, Palampur
Registration Number HIM 95/2009

e

repe 4L

A\l.' - ety

o atrenut Dist; e@hr

%3 ‘-“""-:!L:‘-i"

Pagc'4




OGRS,

AL

GOELGEES

(T2

(3

s

%.

215

Government of Himachal Pradesh
e-Registration Fee Receipt

e m—

Receipt No HP1575730735421

issue Date 14-MAR-2023 15:28

ACC Reference NONSH/PUNJAB NATIONAL BANK HIMACHAL
PRADESH/PALAMPUR

£SI Certificate No 1N-HP06387239569412V

Purchased By Aaditya Soad and Randeep Chauhan

Registration Fees paid By  Aadilya Sood and Randeep Chauhan

Property Description As per Sale Deed

Purpose Article 23 Conveyance

Particulars

Registration Fee
Misc Charges
Total Amount

( Rupees Two Lakh Sixty-Two Thousand Ten Only )

Amount {Rs.)
£2,62,000.00

z10.00
12,62,010.00

f .5 _"—--—\\ :-'. ;
fieie % 2 S B
Signature and Stamp of Issuing Authority ; ﬁ@ e ‘?\‘ ; T
.'\:i.'HN’. -' f;‘.' = i :_Md
Statutory Alert : :

This is a receipt of fees collected and should not be treated as receipt of Registration

The authenticity of e-Registration Fee Receipt can be be verified at website i.e
hitps://www shcilestamp.com/Registration/ . .
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\ Deed Endorsement
lokon No - 202200032202

District Name :Kangra ”“‘! Palampur
,_‘Q'-' it

. ..

-

- J._ :__:.;.-.I.'..; _..- .‘.‘;.,.‘. - -— Ay ; AP

This document is presented for registration by $i/Smt.Charni DeviiArora s/o/d/o/w/o Jagdish Ram nefaors

me today on 14-03-2023 Day of Tuesday at 17:28:22 PM
l-' .

Document Details

' Book No:1 Registration No. : 350/2023 Registration Date : 14-03-2023 Description of Deed : 23 -

| Conveyance/Sale deed (Deed Sub Title - In favour of Agriculturist )} Deed Execution Date : 14-03- |
._ 12023 Market Value of Property :Rs.2430000/- Consideration Amount :Rs.2900000/-

Stamp Duty - Rs. 174000/-, Registration Fee - Rs. 58000/-, Pasting fee :- Rs. 10/-,

Deed Pasting Detail
Nc.of Deed Pages:3

Additional Book Volume No. : 46
From page : 94 To page : 96

Annexure Pasting Detail
No. of Annexure Pages:10
Supplementary Book Volume No. : 23
From page : 16 To page : 25

Duty and Fee Details

Registration Fee/Pasting Fee
Amount'Rs.10/-

Payment Mode: E - Registration
Certificate
Issued by:

Vide No.:HP 1448520739308

Stamp Duty
| Amount:Rs. 174000/-
. | Payment Mode: E-STAMP

Certificate Date:14-03-2023
Issued by:
Vide No.:IN- Amount:Rs.58000/-
HPOB387034777571V Payment Mode: E - Registration i
Date:14-03-2023 Certificate 5
Issued by:

Vide No.:HP 1448520739308
Date:14-03-2023

e b B e

Simﬁr&é‘ﬁﬁ%ﬁﬂﬁcer

hitps:iingdrshp.gov.i’NGDRS_HP_LIVE registration/document_final

‘h"l Re AN N7 253 1
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Charni Devi Arora(Individual) L

Party

Ne. Party Name and Address Finger Print Signature

-

Manju Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:

2 inder Dev Sethi
1424 Devonshire Way, Pam Beach
Gardens. FL33418, USA
Himachal Pradesh
PAN No.:

3 Charni Devi Arora
Parganu Opposite Bhunter Airport District

Kullu Himachal Pradesh -5

Hirnachal Pradesh )

PAN No.: AQKPD4284F

4 Charni Devi Arora
Parganu Opposite Bhunter Airport District
Kullu Himachal Pradesh
Himachal Pradesh
PAN No.: AGKPD4284F

Mukesh Sood
|.uhna Ward Nurmber 1 MC Palampur
lishisil Palampur District Kangra Himachal
Pradesh
Himachal Pradesh
PAN No.: CBCPS4681Q

N

- il

I &1‘3{’33': Vel

4 ~ v i

‘1.11..;! :} :;v
Witness: h"‘
ol

Sr.NO Witness Name and Address

’ Munish Kumar
Address1 - Raipur Tea Estate, Thakurdwara Tehsil Palampur District Kangra HP fl\)
.., Himachal Pradesh 1

it fingdeshp. govin/NGDRS_HP_LIVE/reqistration/document final

Signature

%’



JU23/24041140 59
Witness Name Z\Jﬂﬁdress Signature

Sunil Kapoor
Address1 - Near Vindhya Washini Temple Village Bundla Tehsil Palarnpur

. Himachal Pradesh =
/f :

identifier:

Sr.NO Identifier Name and Address Signature

1 Pardeep Lakhanpal \
Address1 - Tehsil Complex, Palampur e A
., Himachal Pradesh "

PAN No.:

fittps:i/ngdrshp.gov.in'NGDRS_HP_LIVE registration/document_final Ve
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INDIA NON JUDICIAL

e-Stamp
Certificate No. IN-HP08387034777571V
Certificate Issued Date 14-Mar-2023 02:42 PM

Account Reference

Unigue Doc. Reference
Purchased by

NONACC (BK)/ hppnbbk02/ PALAMPUR/ HP-KG
SUBIN-HPHPPNBBK0210805780058618V

WSO AR B4 R

AT 5

) ASLAE G4 BOOUT RILRE ) S0

9 PR A MO A0 PR 1A Rar A0

i i 2008 1
15 AR N2 0242 PM 14 MA0 2027 02:40 PAY 1MGTRUED 0242 PR 14 M1 20

i

EYRTRT

et

A2-al PR 14 Vs 300

(PR TPRERCE Tisit g o LR E B EIS S

Mukesh Sood
Description of Document Article 23 Conveyance
Property Description . As per Sale Deed
Consideration Price (Rs.) 1 29,00,000

(Twenty Nine Lakh only)
First Party Inder Dev and Manju
Second Party Mukesh Sood
Stamp Duty Paid By - Mukesh Sood
Stamp Duty Amount(Rs.) . 1,74,000

(One Lakh Seventy Four Thousand only)

""" Please mfl
'\;
s
\h
\r\:‘ﬁi/ T , 5 sl
J\ = -1u\g,1_;‘.15‘,?3‘-&'55*-3.-“.._,_
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Statutory Alert:

1. The authenticity of this Stamp cenificate should be venfied al www shciestamp com’ ar e-Stamp Mobile Ao of Stack Holdi

Any discrepancy in ine detads on this Certficate and as avallable on the website / Mouxlm fadeys A fea T e ng
2. The onus of checking the legitimacy 1s or ther users of the certficale
3 In case of any diserepancy please inform the Conpetent Autharity
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Acmal Salqﬂrlcc of Land ? 29,00,000/-
Average Sale Prité of Land: ¥ 24,29,952/-
[Category of land is Categorv-1 & Average Rate of the land is Rs 1808/ -per sq.
mitr}
e-Stamp Value : Rs. 1,74,000/-
e-Registration Value: Rs. 58,000/-
Legal Bond Kita: 3

This deed of sale is executed on this 14 day of March, 2023 at Palampur by:-

1} Manju Sethi wife of Shri Inder Dev Sethi son of Shri Narinder Nath

2) Inder Dev Sethi son of Shri Narinder Nath Sethi
Both residents of 1424 Devonshire Way, Pam Beach Gardens, F1.33418, USA
through their duly appointed General Power of Attorney Smt Charni Devi Arora
(Charni Devi ARORA) wife of Shri Jagdish Ram Arora resident of Parganu
Opposite Bhunter Airport District Kullu Himachal Pradesh Aadhaar Number
711340178905 hereinafter referred to as Sellers.

IN FAVOUR OF

Mukesh Sood aged 55 years son of Shri Dina Nath Sood son of Shri Mehar Chand

resident of L.ohna Ward Number 1 MC Palampur Tehsil Palampur District
... Kangra Himachal Pradesh Aadhaar Number 478275627748, hereinafter referred
' to as Purchaser.

The Expressions that sellers and the Purchaser both include their heirs, executors,
representatives and assignees respectively.

Whereas, the Seller Manju Sethi is owner to the extent of 1632/18194 shares and
Seller Inder Dev Sethi is owner to the extent of 4896/18194 share of the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares being
equal to 0-65-28 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur
District Kangra Himachal Pradesh and the same as such is recorded in the
jamabandi for the year 2016-17.

Whereas through this deed Seller Manju Sethi has sold 336/18194 shares being
equal to 0-03-36 hectares & Seller Inder Dev Sethi has sold 1008/18194 being
equal to 0-10-08 hectares Total 1344/18194 shares being equal to 0-13-44 hectares
in the land comprising Khata Number 151, Khatoni Number 355 Khasra Numbers
460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra Himachal
Pradesh to the purchaser for a consideration of Rs 29,00,000/- (Rupees Twenty
Nine Lakhs Only) and the said amount of Rs 29,00,000/- (Rupees Twenty Nine
l.akhs Only) has been paid by the Purchaser as per the direction of the Sellers in
the flowing manner:
a) Rs 25,00,000/- through RTGS on dated 01-03-2023 paid by Mukesh Sood
bj Rs 4,00,000/- vide cheque Number 004032 drawn on ICICI Bank Palampur
dated 11-10-2022
Thus full & final payment of the sale consideration has hcen p‘ml “lle full &
final payment of the sale consideration has been paid. R,
‘Bl-ﬂ--r .u--u'-‘
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. That in consideration of the above said amount, the sell

- That the sellers have delivered the possession of land

5. That the above said propert

222 62.

[ . +f A MM« i K il
(urchaser is Agriculturist of Himachal Pradesh of tand comprising & 5; *I
. N 55 1 4 I Jderac e ({1
.t Min, Khatauni No 353 Min Khasra Number 460 Land Mo ﬂ-i.l__t!!"_';. (-4} |
hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur | Jighrict Kangra

Himachal Pradesh. (Agriculturist Certificate is attached) *.._-% .

Fora

That Smt Chami Devi Arora (Charni Devi ARORA) wife of Shri Jagd if;h Ramn
Arora resident of Parganu Opposite Bhunter Airport District Kullu Hlma;-}-i-,n.f
Pradesh General Power of Attorney holder of Seller Manju Sethi & Inder D o
Sethi is also Agriculturist of Himachal Pradesh of land comprising Khdta 466
Khasra kita 898 & 899 of Mohal Khokhan Tehsil Bhuntar District Kullu Himachal
Pradesh and Office of Tehsildar, Bhunter have issued Agricultural Certificate
vide Unique Certificate 1D: AG2022107202560502 dated 07-10-2022 in this regard

Whereas the nature of the land of Khasra Number 460, 1210/471, 1213/472,
1215/472  detailed above is “Bageecha Kulhi Awal Chai”. THE HIMACHAL
PRADESH CEILING ON LAND HOLDINGS, ACT 1972 (AMENDMENT) ACT,
1999 is not applicable upon the sellers and Sub Divisional Collector Palampur has
issued the requisite certificate no. 1843/SDPR dated 27-08-2022 in this regard,
thus the sellers are competent to sell this land. Certificate issued by Sub
Divisional Collector Palampur is attached herewith.

['hat Sellers Manju Sethi & Inder Dev Sethi has appointed Smt. Charni Devi
Arora (CHARNI DEVI ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh as their
General Power of Attorney vide General Power of Attorney dated 08-06-2021
which has been attested by ANGELA McARTHUR MY COMMISSION
#GGY973517 & embossed by Tehsildar, Stamp Cell, HP Sectt. Shimla -2 vide e-
Challan Number B21N113332 dated 09-08-2021 and has authorized above named
Smt. Charni Devi Arora (CHARNI DEVI ARORA) to execute and register the Sale
Deed in respect of Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
1210/471,1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of Mohal
Nachhir Hadbast Number 216 Tehsil Palampur District Kangra Himachal
Pradesh.

NOW THIS DEED WITNESSETH AS UNDER:-

ers do hereby transfer,
convey and assign the above said land which has also been detailed in Schedule
below, with all rights, title and interest unto the purchaser

detailed above and in
schedule below to the purchaser

That all the expenses of this Deed shalil be paid and borne by the said purchaser,
That the said sellers and the purchaser will get the mutation of the said land
effected in the Revenue Records on the basis of this Sale Deed.

: : y is free from all sorts of encumbrances such as Sale,
Mortgage, Gift etc. and there is no defect in the Title of the Seller and if proved,

otherwise, then the Seller shall be liable to indemnify the purchaser in full or part
up Lo the extent of loss sustained by the said Purchaser.
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SCHEDULE OF LAND SOLD THROUGH THIS D111

1344 /18194 shares being equal to 0-13-44 hectares in the fand con nprising Khata
Number 151, Khatoni Number 355 Khasra Numbers 460, 12107471, 213/ i
1215/472 Kita 4 Land Measuring 01-81-94 hectares of Mohal Nac hh{r Hadbas

Number 216 Tehsil Palampur District Kangra Himachal Pradesh 673

IN WITNESSES WHEREOF the Sellers and the Purchaser have set their
respective hands to this Sale Deed at Palampur on this 14% Day of March, 2023
n presence of Witnesses:
SELLERS
Clip o, . R
MANIJU SETHI INDER DEV SETI ), ¢
through their duly appointed General Power of Attornev
Smt CHARNI DEVI ARORA

PURCHASER
focs
Mu kesh Sood
WITNESS WITNESS -
../ 3 oy £ "ﬁ“”‘
' i:"\ E}Lr{;’: o = T
Munish Kumar Sunil Kapoor
son of Shri Surinder Kumar son of Sudershan Kapoor
resident of Raipur Tea Estate, R/o Near Vindhya Washini Temple
Thakurdwara Village Bundla Tehsil Palampur
Tehsil Palampur District Kangra Himachal Pradesh
Himachal Pradesh Aadhaar Number 797065660954
Aadhaar Number 4470 9523 4038
A
IDENTIFIED BY «:ijwl.
Pradeep p Lakhanpal

Advocate, Palampur
Registration No HIM/ 10/ 1989

Drafted and dictated by: Sh. Shabir Chand Katoch, Advocate, Palampur on the
instruction of the Sellers and Purchaser. The contents of the Sale Deed have been
explained to the Sellers and the Purchasers in vernacular which thev have
carefully and thoroughly understood as true to their personal knowledge and in

token that of, have put their signature on this Sale Deed in presence of the

Witnesses at Palampur on this 14" Day of March, 2023
( / it -age_._-_,:gg-ga}?'--r'f.é' __
li f /} rglampild D}”ﬁﬁgﬁgf’:

Shabir Chand Katoch, Advocate, Palampur
Registration Number HIM 95/2009

o
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Receipt No

ssue Date

ACC Referance

ESI Certificate No
Purchased By
Registration Fees Paid By
Property Description
Purpose

224 (4

Government of Himachal Pradesh
e-Registration Fee Receipt

HP 1448520739308
14-MAR 2023 14:44

NONSH/PUNJAB NATIONAL BANK HIMACHAL

Particulars
Registration Fee
Wisc Charges

Total Amount

PRADESH/PALAMPUR .
IN-HP06387034777571V ‘s
Mukosh Sood
Mukesh Sood
As per Sale Deed
Article 23 Conveyance
Amount (Rs.)
258,000.¢0
210.00
158,010.00

{ Rupees Fifty-Eignt Thousand Ten Only )

Signature and Stamp of Issuing Authdrity.

Statutory Alert :

This is & receipt of fees collected and should not be treated as receipt of Registration.

The authenticity of e-Registration Fee Receipt can be be verified al website i.e.
htips//www sheilestamp com/Registration/

ligees

gun-BEBSUEE .
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Deed Endosiarant 6 ?
ki No - 2022000012 (43¢

District Name ;Kangra PaIRInpYY

T s ot st e e s R arsare oo e Hin ’ - ira L mafnre me
5 Jonumen is presedest Tor namnbaatinn By ShSmt Oharnl LDowl Argrg SigLiomis Hira l.al be

Loty on 11-10-2022 Dav o Tuesiday ol 17022458 PN

Signatire of Ragistering Officer

Nignature of Presenter

Document Detai's

'Book No:1 Registration No. : 13822022 Registration Date : 11-10-2022  Description of Teed . -:“
‘- ConveyancefSale deed (Deed Sub Title - ™ favour of Agrictliurist ) Deed Execution Date 13- '--J--*::T
2022 Market Value of Property :Rs.2471300- Consideration Amount :Rs.2000000:-

- Stamp Duty - Rs. 48000C/-, Registration Fee - Rs. 160000/, Pasting fee - Rs. 10/,

: Deed Pasting Detail Annexure Pasting Detail
No.of Deed Pages:3 No. of Annexure Pages:15
- Additional Book Volume No, : 32 Supplementary Book Velume No. : 102
From page : 25 To page : 27 ¥ cFFom.page : 1 To page : 15
Du)tﬁ and Fee Details
Registration Fee/Pasting Fas
Amount:Rs.10/-
Payment Mode: £ - Registration
_ Stamp Duty e Certificate
- Amount:Rs.480000/- o Issued by:
Payment Mode: E-STAMP Vide No.:HP11360228460
Certificate Date:11-10-2022
Issued by:
Vide No.:IN- Amount;Rs. 160000 -
- HPO5735251669839U Payment Mode: E - Registration
Date:11-10-2022 Certificate
Issued by:
Vide Nao.:HP1186022848021
Date: 11-10-2022

Signature of Registering Officer

Srrdeve e d Tmesedrer e s InRUNTIVOI T 3 oy
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Party Name and Address Firiger Print

Manju Sethl
1424 Devonshire Way. Pam Beach
Gardens, FL33418, USA
Himachal Pradesh
PAN No.:

Inder Dev Sethi
1424 Devonshire Way, Pam Beach
Gardens, FL33418. USA
Himachal Pradesh
PAN No.:

Charni Devi Arora
Parganu Opposite Bhunter Airport Distrint
Kullu Himacha! Pradesh '
Hirmachal Pradesh
PAN No.:

Randeep Chauhan
House Number 2003 Second Floor Sector
15 C Chandigarh
Himachal Pradesh
PAN No.:

Witness:

Sr.NO

Witness Name and Adcress
1

Sunil Kapoor
Address1 -

., , Himachal Pradesn

Munish Kumar

~
H L Ifm ,! i .
Address1 - Raipur Tea Estate, Thakurimeara Tehs:t Palampur District Mangra HP \v\ i

.., Himachsat Pradesh

Identifier:

ingdrshp.goviniNGDRS_HP_LIWE mgisiravar rioayment finel

Neas Vindhva Washini Templa Viltagae Eundla Tehsil Palampur

=

B

Signature

Signature

“11

/...

: \{_-_f\_,-t'-\;f"'“ E



2,522PM ’ 2 2 fwizsainisne

Sr.NO
1

Identifier Name and Address

Vijay Kumar
Addresst - Advocate, Palampur
, . Himachal Pradesh
PAN No.:

il

hitps:/ingdrshp.govin/NGDRS_HP_LIVE/registraticn/documsnt _final

Signaturz



22, 5:22 PM
o e e 2 28 HODTIAAGI 5

? CERTii "ATE OF REGISTRATION

iThe content {45 par the grosisions vl Segistn.sion et 175)

S, af
Icontentsfcondttlon Document read over and explained w the parties who understood  all the
by {Vijay Kumar, :hand admit the execution to be correcl. The parties and witnesses have been identified |
. oto | Card-HIM/14/2019) . Hence, the document is here by REGISTERED. |
l
| |

Signature of Registering Ofﬁceril

nttpsrf;'ngdrsnp.gov.inINGDRS__,HP_LI\"Elregfstmffap.-’;iogumeq:_ fiog
i

o B A :.‘:.!4 517 '11.”,
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INDIA NON JUDICIAL

69.

22 442 AR TG

Government of Himachal Pradesh

AM 13020

o Shari

£ -
t5 12
r i
VP CHAUM AT FARDEED CHEUMAN BART

Certificate No.
Certificate Issued Date
Account Reference

Unique Doc. Reference
Purchased by

IN-HP05735251669939U

11-0ct-2022 11:22 AM

NONACC (BK)/ hppnbbk02/ PALAMPUR/ HP-KG
SUBIN-HPHPPNBBK0209713027683964U
RANDEEP CHAUHAN.

Description of Document : Article' _éS.;bOnveyance

Property Description : ASPER SALE DEED

o Consideration Price (Rs.) . 80,00,000 °

11 27 AR -T2 1T 2 FXR PR T U LR

ST e -t A AR R e R
OV SRR FANDIEER G 148
Canatiien l'—N".iDE.El'll'l-?l;l‘..“.N\‘I-\H')i_[;,l‘C}lf-’l’.-'HA‘{ FANLEALD bkt HARD :

(Eighty Lakh oniy)
= First Party INDER DEV AND MANJU
©  Second Party RANDEEP CHAUHAN
. Stamp Duty Paid By RANDEEP CHAUHAN
:  Stamp Duty Amount(Rs.) . 4,80,000 , 5
e {Four Lakh Eighty Thousand only) :

HALIHAM RAKTH L

PRANOEELS

W E0s T 1T AR R TR

................................

e NN FE
| RARGEED CHAUMAR RANG B CHAUMMERA

DTEP LAALE

F1ORE0ED 1920 AN D-O0RE0R2 110l AM 4kt 2D,

- FHANDEEP CHAUTIAN Al

Statutory Alerd: . )
1 Tre suthentcily of this Siamp coerdilicals should be verfied al ‘www. shiestamp
| Any discrepancy he detal’s 20 this Cetificale a_r__u;_l_'ag avaiabie on the welsis

2 Trhe anus of checking he ool i on ihe users of tha ce: !

3 in rase of any JiISCTERANTY pleasa

inform the Competant Authonly

R
e

fard 2 Eranat At mf Gl a0
Mamavbmant Thiio Firll £ £laasd marrissses
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SALE DEED
LS5 etaal Sale Price of Land: 2 40,00,000

Price of Land: ¥ 34,'?‘1,360/-
iand is Rs 1808/ -per sq.

Average Sale
{Category of land is Categorv-l & Average Rate of the

mti} ”j-fﬂ y :1 ke, e e-Stamp value - Rs. 4!80,000/"

Registration Value: Rs. 1,60,000/-
iy Legal Bond Kita: 3

This deed of sate i qg_;ggdﬁ_‘dn“this 11t day of October, 2022 at Palampur by:-

1) Manju Sethiw ife of Shri Inder Dev Sethi son of rSh_ri Narinder Nath

2) Inder Dev Sethi son of Shri Narinder Nath Sethi ‘ ;
Both residents of 1424 Devonshire Way, Pam Beach Gardens, FL33418', ]LDIS\
through their duly appointed General Power of Attorney Smt Chax:m e\r}
Arora (Charni Devi ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh Aadhaar

/e Number 711340178905 hereinafter referred to as Sellers.

\, INFAVOUR OF

i e .
\;\ ~" Randeep Chauhan son of Shri Gian Chand Chauhan son of Late Shri A'mm
7\ *" " Chand Chauhan resident of Up Mohal Khrota Tehsil Kalbog (ST) District Shimla

‘% atpresent resident of House Number 2003 Second Floor Sector 15 C Chandigarh
Aadhaar Number 585122840170, hereinafter referred to as Purchaser.

o

The Expressions that sellers and the Purchaser both include their heirs,
executors, representatives and assignees respectively.

Whereas, the Seller Manju Sethi is owner to the extent of 4548/18194 shares and
Seller Inder Dev Sethi is owner to the extent of 13646/18194 share in the land
comprising Khata Number 151, Khatoni Number 355 Khasra Numbers 460,
1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-81-94 hectares of
Mohal Nachhir Hadbast Number 216 Tehsil Palampur District Kangra Himachal
Pradesh and the same as such is recorded in the jamabandi for the vear 2016-17

Whereas through this deed Seller Manju Sethi has sold 480/18194 shares being
equal to 0-14-58 hectares & Seller Inder Dev Sethi has sold 1440/18194 being
equal to 0-43-75 hectares Total 1920/18194 shares being equal to 0-19-20 hectares

in the land comprising Khata Number 151, Khatoni Number 355 Khasra
Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring (1'1—81-94
hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palamp-u,r District
Kangra Himachal Pradesh to the purchaser for a consideration of Rs 80,00 d{)ﬁ /:
(Rupees Eighty Lakhs Only) and the said amount of Rs 79,20 000/ (Rupees
Eighty Lakhs Only) has been paid by the Purchaser as per t};e :ii*ection m’F tl*;\'*
Sellers vide cheque Number goc¢i2 drawn on HDEC Bank .‘“af-‘:niau!'- C,}f«.m-r;

N dated 11-10-2022. and remaining ¥80,000/- has been paid 10 fﬁqo‘-p "“;
(__:3,- Department als TDS and Seller can take refund of the sampe from the I I:r-fzpit.:. '1't1 5
: Wg,/ ']?l-f:partmem." Thus full & final payment of the sale consideration hn, i
2 "hus full & final payment of the sale consideration hyas heen e |

been pald.
vaid.
E'hat purchaser is Agriculturist of Himacha! Pradesh of land commpri
. . ’ = S 1 4 RN Sopvinrisi:
25 Khasra 346 of Up Mohal Khrota Telisii Kalboe (57 Digkitap <1 15 :
& UL LSTEICE Hhiintia VTR n

(.“’_ =..-‘r""'.-'?’ s I i f / . ok i ..
hl-"u-‘ e !/‘v'h I‘M%{ 4 . X ;
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Pradesh and Office of Naib Tehsildar, Kalbog (5T) have issued Agricultural

+ Certificate vide Unique Certificate 11: AG202292094377322 dated 20-09-2022 in

this regard. Copy of Agriculturist Certificate is attached herewith)

That Smt Charni Devi Arora (Charni Devi ARORA) wite of Shri Jagdish Ram
Arora resident of Parganu Opposite Bhunter Airport District Kullu Himachal
Pradesh General Power of Attorney holder of Seller Manju Sethi & Inder De\f
Sethi is also Agriculturist of Himachal Pradesh of land comprising Khata 466
Khasra kita 898 & 899 of Mohal Khokhan Tehsil Bhuntar District Kullu
Himachal Pradesh and Office of Tehsildar, Bhunter have issued Agricultural
Certificate vide Unique Certificate ID: AG2022107202560502 dated 07-10-2022 in
this regard

Whereas the nature of the land of Khasra Number 460, 1210/471, 1213/472,
1215/472 detailed above is “Bageecha Kulhi Awal Chai”. THE HIMACHAL
PRADESH CEILING ON LAND HOLDINGS, ACT 1972 (AMENDMENT) ACT,
1999 is not applicable upon the sellers and Sub Divisional Collector Palampur
has issued the requisite certificate no. 1843/SDFR dated 27-08-2022 in this
regard, thus the sellers are competent to built up structure raised upon this land.
Certificate issued by Sub Divisional Collector Palampur is attached herewith.

That Sellers Manju Sethi & Inder Dev Sethi has appointed Smt. Charni Devi
Arora (CHARNI DEVI ARORA) wife of Shri Jagdish Ram Arora resident of
Parganu Opposite Bhunter Airport District Kullu Himachal Pradesh as their
General Power of Attorney vide General Power of Attorney dated 08-06-2021
which has been attested by ANGELA McARTHUR MY COMMISSION
#GG973517 & embossed by Tehsildar, Stamp Cell, HP Sectt. Shimla -2 vide e-
Challan Number B2IN113332 dated 09-08-2021 and has authorized above
named Smt. Charni Devi Arora (CHARNI DEVI ARORA) to execute and
tegister the Sale Deed in respect of Khata Number 151, Khatoni Number 355
Khasra Numbers 460, 1210/471, 1213/472, 1215/472 Kita 4 Land Measuring 01-
81-94 hectares of Mohal Nachhir Hadbast Number 216 Tehsil Palampur District
Kangra Himachal Pradesh.

Mt

NOW THIS DEED WITNESSETH AS UNDER:-

. That in consideration of the above said amount, the sellers do hereby transfer,

convey and assign the above said land which has also been detailed in Schedule
below, with all rights, title and interest unto the purchaser

. That the sellers have delivered the possession of land detailed above and in

schedule below to the purchaser

. Thatall the expenses of this Deed shall be paid and borne by the said purchaser.

. That the said seilers and the purchaser will get the mutation of the said lend

effected in the Revenue Records on the basis of this Sale Deed.

. That the above said property is free from all sorts of encumbrances such as Sale.

Mortgage, Gift etc. and there is no defect in the Title of the Seller and
o v p i SETT LA oS
A

if proved,
}

' _Q,&ké,/ .
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- otherwise, then the Seller shall be liable to indemnify the purchaser in full or
partup to the extent of loss sustained by the said Purchaser.

SCHEDULE OF LAND SOLD THROUGH THIS DEED

1920718194 shaves being equal to 0-19-20 hectares in the land comprising Khata
Number 151, Khatoni Number 355 Khasra Numbers 460, 1210/471, 1213/472,

1215/472 Kita 4 Land Measuring 01-81-94 hectares of Mohal Nachhir Hadbast
Number 216 Tehsil Palampur District Kangra Himachal Pradesh

IN WITNESSES WHEREOF the Sellers and the Purchaser have set their

respective hands to this Sale Deed at Palampur on this 11t Day of October, 2022
In presence of Wimesses:

- "SELLERS
U Ay 7
MANJU SETHI INDER DEV SETHI
through their duly appointed General Power of Attorney
Smt CHARNI DEVI ARORA
PURCH SE_&-"\ i
N
\\d‘ee C/h/auhan
o
WITNESS WITNESS \L{_‘\,\? =
"','-‘ﬂ" i
(Wjenme= >

Munish Kumar
son of Shri Surinder Kumar

resident of Raipur Tea Estate, R /o Near Vindhya Washini Temple

Thakurdwara Village Bundla Tehsil Palampur
Tehsil Palampur District Kangra Himachal Pradesh

uml Kapoor
son of Sudershan Kapoor

Himachal Pradesh Aadhaar Number 797065660954
Aadhaar Number 4470 9523 4058
IDENTIFIED BY \ﬁ\r
Vijay m

Advocate, Palampur
Registration No HIM/14/2019

Drafted and dictated by: Sh. Shabir Chand Katoch, Advocate, Palampur on the
instruction of the Sellers and Purchaser. The contents of the Sale Deed have been
explained to the Seilem and the Purchasers in vernacular which they have
carefully and thoroughly understood as true to their personal know Iedge and in

token that of, have put their signature on this Sale Deed in presence of the
Witesses at Palampur on this 11t Dav of Qctober, 2022

l

\ (/
\._(/\
Shabir Chand Katoch, Advocate, Palampur
Registration Number HIM 95/2009
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Government of Himachal Pradesh
e-Registration Fee Receipt

Receipt No HP1186022846021

Issue Dale: 11-0CT-2022 11:32

ACC Referance © NONSHPUNJAS NATIONAL BANK HIMACHAL

PRADESHPALAMPUR

ESI Centificate No IN-HP0S573526 16699391

Purchased By | RANDEEP CHAUHAN

Registration Fees Paid By ~ RANDEEP CHAUHAN

Property Description AS PER SALE DEED

Purpose Article 23 Gonveyance

Particulars Amacignt {Hs.)
Registration Fee 1,60.000.00
Misc Charges 116,00
Total Amount 21.80,040.00

(HupeosOrdethSixryTho\mMTmOriy]

Z
i .
‘J:g % Statutory Alert :
i This is a roceipt of fees collected and should not be trealed as receipi of Registrator.
a5l The authenticity of e-Registration Fee Receipt can be be verified al websile i.e.
i httpsJiwww.sheilestamp.com/Registration/ .
| i
M

o

F."i.r‘r"l‘lgd rshp. gov ImNGDRs-'HP_ iy E!"" gisiplinave ASF R
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- Completed

< 50,000.00 sent

Completed on 19 May 2025, 2:00 pm

37

Transaction IDs 513914804720

To From

Divisional forest officer... Randeep .
Acc. no. 06152122003...  Acc. no. 159218000003

Payment Mode Remarks
IMPS Pay

o
@ It might take up to 10 minutes to be reflected in
the payee account.

Setup a recurring payment for
this transactions

all

—
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Completed

% 50,000.00 sent

Completed on 12 May 2025, 2:01 pm

19

Transaction ID: 513914905209

To From

Divisional forest officer... Randeep .
Acc. no. 06152122003... Acc. no. _159218000003

Payment Mode Remarks
IMPS Pay

~ | |
@ It might take up to 10 minutes to be reflected in
the payee account.

Setup a recurring payment for
this transactions

Q

__>




Gmail - NGT-OZ‘YQOQR&;}W on Behalf of Respondent Nos Sto 7 q_q
.

10/28/25, 2:54 PM

Q{%ﬁi Gf‘ﬂa 1 Arshad Choudhary <ch.arshad.adv@gmail.com»

G

NGT-OA/172/2025-Reply on Behal!f of Respondent Nos. 5to 7

1 message
Arshad Choudhary <ch.arshad.adv@gmail.com> Tue, Oct 28 2025 at 2 44 P\
To: "hardevzharithimalaya@gmail.com" <hardevzharithimalaya@gmail.com>, secy-moef@nic.in, cs-hp@nic in. peef
hp@nic.in, "dfoplphp@gmail.com” <dfoplphp@gmail.com>

Sir,
| am sending a copy of Reply on behalf of the Respondent Nos. 5to 7, in case of O.A. No.172/2025 titled as
Vaishali Rana vs UQOI & Ors, pending before the Hon'ble National Green Tribunal, Principal Bench, New Delhi Flease

find the attachment of Reply and acknowledge the same.

Kind Regards
ARSHAD ALI CCHOUDHARY
ADVOCATE

Counsel for Respondent Nos. 5 to 8.

<3y NGT-Reply on behalf of R-5 to R-7.pdf
23155K

hllps:.ﬁ’mai!,googIE.com.I’maiIfu.I’O!'?ik=c3e0c08&59&view=pl&search=a]l&permthid=lhread-a.r-252‘i 244261841958866%7Cmsg-a r25568388854 11
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